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to Bombay which is the birth-place of the
trade union movement. It is in this place that
with the connivance of the Govern ¢ ment
ther, and the officials there, these things are
being done. And even the Centre is turning a
Nelson's eye to this very serious problem. By
all means, give them incentives for export and
other things, but nof at the cost of the work-
men. Thank you

REFERENCE TO THE REPORTED
MISSING OF 100 MEN OF BORDERS
ROADS TASK FORCE AFTER.A
LANDSLIDE IN ARUNACHAL
PRADESH

SHRI JAGESH DESAI (Maharashtra): Mr.
Chairman, Sir, it ig with a heavy heart that |
narrate the tragedy that occurred on the 16th
April this year. Following a severe storm on
April 16, massive landslides took place on the
higij altitude Roing-Anini road in Arunachal
Pradesh. Four persons were killed and 100
men of the Border Roads Task Force aTe still
missing. All communication with Roing has
snapped. The Government of Arunachal
Pradesh has given Rs. 2,500 as ex-gratia
amount to the families of the victims.

Sir, these brave men work under all odds—
hailstorm, snowstorm. gevere cold and chilly
winds—and they keep the roads open so that
our defence vehicles can ply, our defence
material can be taken and the civil people can
carry goods and go wherever they want to go.
Twenty day, have passed and still we do not
know the fate of these 100 personnel of the
Border Roads Task Force. I would like to
request the Government to make serious
efforts to trace these personnel. W, pray that
they will be alive. But the Government should
take care of those who are workTrig under
these risks. I feel that the lives of those who
work under all these risks should be insured
by the Government for such a sum that if
something happens to them, their families can
at least make both ends meet. And the
premium should be paid by the Government.
I would like the Trans-
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port Minister to assure thi; House that all
steps are taken to find out these brave
persong ,nd inform the House whether
they are still untraced or not.

[MR. DEPUTY CHAIRMAN in the
Chair].

*REFERENCE TO THE SUBSIDENCE
OF SURFACE LANDS DUE TO
INDISCRIMINATE COAL MINING
OPERATIONS JN RANI-GANJ

DR. R. K. PODDAR (West Bengal): Mr.
Deputy Chairman. I thank you for allowing me
to make this Special Mention. Unscientific
underground coal mining operations in the
Raniganj area of West Bengal are causing
subsidence of surface lands which sustain a
large number of human settlements. Coalmine
operations in the collieries in Raniganj are said
to be as old as 400 years. In the past mining)
operations were concentrated in small un-
populated areas where coal was formed at
shallow depths. Small sized pillars were
formed after extraction of coal and they were
either insufficient to offer stability to the
surface land or became unstable due to aging.
In course of time vacant ; plots of land have
become points for attracting large number of
people owing to natural increase of population.
About 75,000 people of Raniganj tcwn
covering about 20 per cent of the municipal
area are now threatened with uncertain future
in regard to their life and livelihood, in order to
save these people, some Pilot projects to
stabilise the underground voids/ tunnels left by
coal minin<r with sand through surface bore-
holes with the help of water and compressed
air, have been undertaken by Coal India Ltd.
Although these pilot projects so far have been
successful, the Government is not moving fast
enough. 1. therefore, urge upon the
Government to send a delegation of Members
of Parliament, local MLAs, Central and State
officials to study the situation of the area and
suggest measures to arrest the subsidence. I
also urge upon the Government to take urgent
and effective action on the suggestion to stop
harmful mining operations which threaten the
ecological balance and safety of human lives.
After all. we are at present at the thereshold of
the twentyfirst century and
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science is capable of ensuring economic
growth without destroying our fragile
ecosystems. This could only be possieie if the
State intervenes vigorously to check, the short-
term profit motives of private and public
undertakings. I request the Minister to make
statement in the House enunciating
Government's policy in this regard.

REFERENCE TO THE FINANCIAL
DIFFICULTIES BEING FACED BY
GUJARAT STATE DUE TO SCARCITY
CONDITIONS AND DELAY IN EN-
HANCING CRUDE OIL ROYALTY BY
THE CENTRE

SHRI CHIMANBHAI MEHTA: (Gujarat);
Sir, thank you for allowing me to raise a very
important issue concerning Gujarat. The ways
and means position of the finances of Gujarat
State is very critical as a result of the added
burden ol relief works because of the serious
scarcity situation. Although the Centre has
given immediate assistance in various forms,
something more is required to be done.
Recently the Chief Minister of Gujarat has
asked for enhanced loans in this critical
background.

The long pending issue of crude oil rayaMy
in Gujarat has once again surface. It is high
time that the Government declared it
immediately. It was assure to the Chief
Minister of Gujarat by the Central Minister for
Petroleum eight months ago that it would be
revised r>nd declared very soon.

The revised royalty was to be declared in
1984. It was last revised in 1981 and it was
stated by the Central Government that royalty
issue and revision of the rate was to be
considereed by the Centre three years after
that. The royalty on crude oil in Gujarat was
raised in 1981 from Rs. 42 to Rs. 61 and the
Gujarat Government had told the Centre at that
time that it was too low in comparison to the
prevailing prices of crude and petroleum
products. The Centre said that according to the
law the maximum royalty could be only 20 per
cent of the consideration of oil at sale price
which had no relation w? h the market price
and which. was fixed arbitrarily. At that time
the sale price of oil was Rs 305. As such
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the royalty was Rs. 61. The plea of Gujarat
was that the rate should be considered on
the import parity basis, but that was ignored.
Then the import price of oil was raised more
than seven times compared to the local oil
price and the Government then fixed the
rate of royalty in April 1981. The Centre
had increased the sale price of oil from Rs.
305%- to Rs. 1,182j-  and only after three
months.

It was raised to Rs. 1,382 in 1983. Thus
the local prices went up by four times but
th, royalty remained at Rs. 61/-, that is at
five per cent instead of 20 per cent. Thus
royalty went down year by year.

Sir, Gujarat was pleading with the Centre
that the royalty was not being increased for
Gujarat even though the Centre was
increasing the sale price of oil every now
and then. In 1936, even after five years of
the previous declaration—declaration of
royalty should be made every three years—
a fresh declaration has not yet been made
till today. The revision was due in 1984. 1
request that Gujarat must be given its due
share of royalty. Thers is wide-spread
concern in the Press and among the public
in Gujarat on this issue of royalty to
Gujarat. The delayed declaration is causing
a big interest loss also.

Now, Sir, 1 request the Finance Ministry
and the administrative Petroleum Ministry
to declare the revised crude oil royalty for
Gujarat immediately. Thank you, Sir.

MR. DEPUTY CHAIRMAN; Yes, Mr.
VagheJa. Not here . Yes, Mr. Vistawa
Bandhu Gupta.

REFERENCE TO THE NEED FOR
MAKING ALTERNATIVE ARRANGE-
MENTS FOR LAUNCHING INSAT-
C.

SHRI VISHWA BANDHU GUPTA
(Delhi): Sir. I would like to bring to the
notice of this House through you the verv
serious situation with reeard to the possi-
bility of complete break-down of the
National Television Telecast system and
I the two-way Telephone Telecommunica-

tion system in our country.
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Sir, at present we are being covered and
managed by INS AT-Ib which is a system
entirely overloaded with our communication.
The INSAT-IC launching, which was to be
taken up by the USA, has been postponed since
their  entire programme of space shuttles is
totally disrupted because of the three
consecutive accidents which they have had. I
want to bring to the notice of the House through
you that we should be very much alive to the
real possiblity of a total breakdown of our
communication system and we must be alive
to what it will do to us. One fine morning you
will find that the Telephones do not work at all
and you will not be able to call anybody across
the country, and you will not be able to see the
television, and you will not be able to get any
news and you will not have any dissemination of
information. The point is that we have to make
suitable alternative arrangements. Now, with
regard to these arrangements, I have been told
that the report of the US Space  Agency on
the accidents to the Challenger and omer
shuttles is going to come late this year and we
cannot, therefore, make up our mind as to what
exactly tile Americans will be able to do. We
have to go in for lauching facilities in france
which  will cost the country thirty — million
dollars additionally. ~ The point is  that
unless efforts are made now and we think of the
real possibility of a break-down of our
television and telecommunication systems in
the country, we will be left high and dry.
Therefore, every effort should be made by
the Department of space to find an early solution
to this problem. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Yes,
Mr. Vithalrao Madhavrao Jadh?v.

REFERENCE TO THE REPORTED

DEATH OF SEVEN PERSONS IN

NAGPUR DUE TO CONSUMPTIONI
OF ILLICIT LIQOUR.

SHRI VITHALRAO MADHAVRAO
JADHAV (Mabharashtra): Thank you very
much. Sir, for allowing me to raise thh iVue
which is of very great importance.

[RAJYASABHA]
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This is about the liquor tregedy in Nagpur
and this has been reported in almost ail the
newspapers in the country on the 27th April
1986.

This is the most tragic event in the history
of Nagpur. Seven Persons have died and
other nine persons have been hospitalised due
to the consumption of illicit liquor. The
shopkeeper was arrested. This is due to the
consumption of varnish meant for the wooden
furniture and seven persons have lost their
lives and nine were hospitalised from the
Mangal-wai area of Nagpur city.

Sir, all these affected persons were wea-
vers. However, it is learnt that five persons
have lost their eyes permanently. This event
started happening from Saturday the 25th
April, in Benaki Mangalwadi area where most
of the furniture workshops are there. French
polish is utilised for polishing the wooden
furniture. The spirit is illegally sold by a
person, namely, Pandehang Shende. The
persons who* died were: Raghoba Govinda
Hedav, Kanhoba Mukte, Marothi Gosavi
Mande-kar. Yadav Ninave, Jeevanlal, Surya-
wanshi, Bapurao Pongre and Parashram
Kalkar. Out of nine hospitalised in Maya
Hospital one is thought to be serious. The
relatives of the affected persons told that after
consumption of the spirit the people started
vomitting and stomach pain and! died later
on. This whole area is the area of weavers and
poor labourers. It is learnt that about 25
persons got poisoned by this spirit.

The culprits who sold the spirit are
Pandurang Laxman Ghende and Baban
Mangal Deshbharata, arrested by the police.
The Deputy Police Commissioner is making
an inquiry in this matter.

Sir, this is not the first incident that took
place in Nagpur but in other cities also. The
poisonous country liquor, heroin and other
narcotics and drugs are freely circulated in all
parts of the country and our future generation
is being made victims of such things. The Go-
vernment must make a statement in this
House how many people died due tot
consumption of these poisonous drinks, drugs
narcotics, heroin, in the last*one year in the
whole of the country and what
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action is being taken to check these dis-
astrous activities in several parts of the
country. Thank you very much, Sir.

ot TWTy aee gt (Pagr)
A, oF Pawe @ e qw 9 1 w0
UF AT HT 957 4% & T I qonreT
afufaaw g° 99 &1 qew T T &
MEFETE | IWEITQFE @ T
AT WL § 0 ¥o7 @ 3207 @1 &
f& won o & wrafay & 9 o7 @6
atufyaw @1 ag gowe Ieaww g @i
qT qT% 98 Paww geda #r 997 7 faw-
T TS T F AR aM X & &}
awaT ¥ Paas waiy feg 9| g a8
Fuat 7 &1 & wa & v g v
o Ty T afafaaw g 9w % aifds
FFw F qgq 98 wer fagw Pagy mn
g Pa it st & are-any wgir faa
I A HTE AT T UH AT H
TET gt | Afew sy wmr wniew
AT qETe I Ftutaay & Jeaww
ghaum & Paodly a0 FETE

MR. DEPUTY CHAIRMAN: The matter
will be examined and looked into Now, we
take up the Finance Bill, 1986. Mr.
Gurupadaswamy.

THE FINANCE BILL, 1986—Contd.

SHRI M. S. GURUPADASWAMY
(Karnataka): Mr. Deputy Chairman, Sir,
seeing the Finance Minister before me, 1 am
reminded of two stories which I may narrate
for the benefit of the House. One is Alice in
Wonderland and another is the story of a
Village Traveller in Spain at the end of the
Industrial Revolution.

Sir, everyone knows about the %y °f Alice
in Wonderland. A.lice, the little girl, had the
very exacting and ex-hilerating experience of
moving very-fast but finding herself in the
same position. She had the experience of
moving fast, no doubt, but all the same she
remained at the same spot.
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The second gtory i the story of an ignorant
vihage traveller in ,i,pam at tn, end of tne
memevai p“nou. Fur tne nrsQ time, ne was
goi*g in a railway train and ne wauteu to
reach a destination. Uniortunately, he took a
wrong train wmen was going in tne reverse
direction. He .nouga; tnat ne was guing in the
train speediiy and very fast and woud reach
his destination. But he did no<; Know -hat ne
v. as going just tne opposite way. The speed
was high and he thought that he was going
very fast. Ultimately, he landed nlmnaii not on
the spoc wnich he waro.ed to reach, but in a
ditferent spot which was just [he opposite. It
was in the reverse direction. That is ".he fate of
my friend, Mr. V. P. Singh, today. He has
been imagining, honestly but wrongly, that
there has been speeding up of the economic
process and the economic development thi.ik-
ing that he has been the architect of a
development revolution which was no; visible
in the past, but actually leading the country
and the economy to stagnation.

Sir, before I go into some of the 'ihings, I
would say that it is better that the Finance
Minister of the country should stick to some
of the established norms and established stan-
dards accepted principles and dogmas which
all the countries of the world, whether
democratic or not have accepted. Firstly, it is
wise to remember always that r; is wrong to
have taxation without representation. Sir, that
taxation without represestation produced the
American revolution. Every tax item, every
addition of duty, should get the approval and
the consent of the elected body. This is the
first principle of democracy. This is the
cardinal principle of any budgetary system in
any part of the world which the Finance
Minister should bear in mind. My friend the
Finance Minister, has given up this salutory
principle. He has resorted to various devices
inorder to raise resources
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without parliamentary consent. The Hiking
of  prices 0, the eve of the Duugci
session, the hiking of petroleum prices
just on the threshold of parliamentary
session, is morally wrong ana
politically repugnant. The earner ne gives up
this, the better for democracy.  Kesorting to
collection of rit*ources, mobilisation of
resources, Unnougn notification is also
wrong, tnuugn it is permissible under iche
ruies. Thirdly, it is also wrong and improper
to bring i, Suplementaiy Budgets soon
after Jae General Budget is introduced.
This was  never aon, in the 50s, let me
submit, Sir, I have been in Parliament
since  1U52. 1 have spoken on various
Budgets in tne otner rious, and in  this House.
Ot la.e, we have been transgressing Jin-

ancial etnics, budgetary ethics,
uesiroying the sanctity of the Budge, by
resorting to Supplementary Budgets off

and on.  The whole year is a bugetary year
for us. This is not done; this is not a healthy
practice. In a way he  may justify open
budgeting, demysufying the budget. But I do
not go along with the Finance Minister in

respect of having repeated  Supple-
mentary Budgets before the House,
negating, going counter t, the financial

discipline, the fiscal discipline. After all,
financial and fiscal discipline are very, very
important, and Iam one who feels that this
salutary principle has been '.ransgressad by the
Finance Minister. He is  honourable and
honest. 1 have been saying this. But this
alone is not enough, not adequate. He
needs something more. As I said in my last
speech on the Budget, Mr. V. P. Singh is
honest but he is not wise. I repeat i't.

THE MINISTER OF FINANCE
(SHRI  VISHWANATH PRATAP
SINGH): I can draw upon your wisdom if it
is reliable.

SHRI M. S. GURUPADASWAMY: I
am prepared to give wisdom, and I am giving
wisdom for your benefit, for
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the benefit of the House. Sir, for lack ot '.ime.
1 do not want jo go into the figures; 1 have
gune ino the figures last time when I was
speauing on the Budget. But let me analyse
before tne House .he types of chauenges, the
types of crisis the country is facing. I am not
talking of tme crisis in the political or social
fields, but I am talking of the crisis in the
economic field which we are forgetting,
overlooking and side-stepping. There is a
triple crisis facing us, three challenges facing
us broadly, among many. The first is the crisis
of resources. The sscond is the crisis of
poverty and unemployment. The third is .he
crisis of inequality of income and wealth.
These are the triple crises wthich have be-
come the Gordian knot, whh-h cannc: be cut
so easily.

Sir, take the crisis of resources. The Finance
Minister is trying hard to mobilise resources
for development and to meet the day to day
expenditure. He has resorted to taxation which
he must. He has raised resources through
Taxation. Though he has given reliefs and
concessions, ihe overall efforts of the Finance
Minister is to raise resources which he has
been doing. Last year he did it . This year he
has done it. He has also been raising resources
through increase in ad-minis.ered prices. He
has been improving resources through
economic cuts, saving money, thus adding to
resources. Further he has been resorting to
borrowing, defici; financing. But a" these
resources, I must say, fall short of the
demands, the requirements. Ultimately the
pressure falls upon deficit financing.

Sir, the days of balanced budgets have
gone. The days of decreasing deficits are
gone. I am not sure whether at least by the
end of the Seventh Plan the budgetary deficits
will be avoided, deficit financing will be avoi-
ded, given *ip and once again we will see the
days of balanced budgets. Sir, as a result of
this deficit financing dur-
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Ing the Seventh Plan period, as a whole, it is
expected that there will be a rise in 'the price
level to the extent of 30 per cent. Let my
friend

contest this estimate. By the end of the
Seventh Plan period if you go the way you are
going, the economy will land with 30 per cent
rise in the overall price situation.

Sir. there will be, of course, a rise in tbe
money supply also. It is estimated tnat by 'he
end of the Seventh Plan the rise in the money
supply will be to the ex.ent of 66 per cent.
The 'Finance Minister seems to be concealing
the fact tha, the Seventh Plan, as a wnole, has
an in-built deficit .financing of 5.3 per cent.
This inbuilt 5.3 per cen; deficit wilt definitely
disturb the economy and disturb the
development process. There has been fur.her
distortion because of lack of adequate
preparation, lack of monitoring, lack of
efficient implementation of the plan
programmes. There has been was.age, there
has been delay.

Sir, in England, an ex-rivil servant, who
retired—1 forget his name—, has estimated
that 40 per cent of expenditure on
administration is was.e. 1, India, it may be
more. The Finance Minister has been talking
of the economy cu.s. Why not you cut down
expenditure on administration? The
administrative machinery is proliferating.
Many offices have been created, new agencies
have been added, wi-h no benefit to the
economy, with no benefit to the commo n
men, dius increasing corruption, increasing
delays. I know Mr. V. P. Singh has taken
pains to reduce delays by cutting down many
many wrong procedures which  had
accumulated in the past. I commend it. But
ihat is not enough. If he makes serious efforts,
I am sure, administrative expenditure can be
brought down s.ill further, i feel he must have
a plan of cutting down this administrative
expenditure by at
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least 25 per cent during the Seventh plan
period. Can you do  tha:? This also is a
saving which will add to the resource
mobilisation. As a result of over-spending,
excess-spending, misapplication of funds,
misdirection of funds, he is aware, we have
landed ourselves in a high-cost economy.
We have been priced out in the worid .Aar-ket.
Our goods cannot compete in the world
market. Our exports, in spite of incentives
and reliefs and concessions that he is giving,
are not picking up. Sir, Hong Kong, which is
a small island, which has got a population of
0.7 per cent compared to Indian population
is having twice the export of India which is a
continent by itself. A small island is having
this achievement.  Nearly Rs. 20,000 crore
deficit is there in the balance of payment. We
donot know how we meet this deficit. May
I say, incidentally, that there has been a
reckless import of certain things which
could have been avoided.  There is liberali-
sation of imports and for the last one year,
there has been thoughtless liberalisation in
certain  sectors. Almost all these imports
have been going to feed the capitalist growth at
the cost of the economy.

Sir, the debt servicing is another disturbing
factor. I do not know how we can meet the
situation. ~ Till  recently, International
Development Authority was helping us with
concessional finance but they have stopped. If
you borrow from the commercial sector
market, in the open market, the interest will
be high. I think w© have reached a stage
where we have to have a second look at our
debt problem which is huge. You may say we
have paid our obligations already or we have
met our obligations and we have not faltered
there. Good. But with what stake and at what
cost?

My second point is about crisis of poverty
and unemployment. Sir, ther* is a saying of
Prof. Keynes, the great

economist and once he said 1.00 .M. "The
Finance Minister, all over the world have a
tendency to
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have rational methods after exploring all
other methods.! Likewise, the Finance
Minister seems to be resorting to> rational
methods only after exploring all other
methods before him.

Look at the poverty situation. Look at -he
unempolyment situation. The number of
jobless is now about 45 million. I am talking
of the total number. This is morally
repugnant, economically wasteful and
socially dangerous. There are 24 million or
25 million now-registered job-seckers with,
the 664 employment exchanges In the
country. The number of regis® tered job-
seekers is increasing a; the rate of 1,30,000
per month. (Time bell rings) Sir, a few
minutes more. I am the only speaker from
my party. I will ;ry to be brief. Sir,
unemployment situation has deteriorated
and is deteriorating. The pover:y situation
has not changed very much, in spite of the
fact thai, there 1is the twenty-point
programme, there *s the minimum needs
programme etc. The difficulty, the tragedy,
of these anti-poverty programmes is not that
we are not spending more money. Financial
targets are being reached, I know. But the
physical achievements are small, This is
because of two or three factors. Firstly,
there is no involvement of the people at the
grassroot level. Sir, we are a mass
democracy. We want to make our
democracy more and more popular and
participatory. We want to make, if I can use
a communist phrase, the people of India as
the fellow-travellers of development, co-
par'ticipants of development. But what do
we see? The whole development process
and the things which go to bring about
socio-economic changes in the rural sector
are mainly entrusted to corrupt bureaucracy.
There is little participa'ion of the people at
the grass-root level. This is one thing-
Secondly, the most import element of the
twenty-point programme, education for all,
has not bee, realised so far. An ignorant
country, a country which has a vasi; backlog
of illiteracy and
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ignorance cannot bring  about social ' change
and economic development, or development
revolution, wittun a short time unless the people
who participate in the development process and
social change are literate, are skilied and are
trained for this purpose. This has no'i been taken
care of by the Government in
implementation. The monitoring and
implementation of the ana-poverty programmes
have suffered and suffered and still suffering.
Mr. V. P. Singh said in his  speech that more
money is being provided for anti-\ poverty
programmes, for agriculture, for food. I
know. For lack of time, I cannot go into it But
let zne point out 'that in the draft Seventh Plan
three things were said, food, productivity and
work. All are linked to economic development, I
agree, but in the final '  draft what have you
done? There is a sort of decline in investment on
food production by 20 per cent. 1 cannot go into
the analysis of these figures and I would like
him t, contradict me. We have reached a plateau
so far as agricultural development is concerned.
We had "*aken an easy path so far and we have
reached a difficult situation now. In future it will
be very difficult t° achieve agricultural
development if you do not make a big effort
now. Even the present achievement as compared
to some of the countries, like  China, is not
satisfactory. ~ With 100 million hectares of
land under cultivation China is producing
400 million tonnes of foodgrains whereas with
166 million hectares of land under
cultivation, which is more than China, we in India
have produced about 151 million tonnes of
foodgrains in 1984-85 which is a peak period.
This is our achievement. We have achieved,
yes, but in comparison to China, no. For the
future we have reached a plateau, we cannot
have easy development in agricultural field
unless and until we change the entire structure at
the village level.

Sir, the Finance Minister talked

abou't the new economic order, but he
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has not spelt it out. He has not spelt out his
new model. (Time Bell rings). I am coming to
my third point, last point, the crisis in income
disparities and wealth disparites. Here i am
no't clear about his model. Perhaps, the
Finance Minister, coming as he does from a
class 1 do not blame him for that, wants to
reach socialism through capitalist path. He
wants to reach heaven through hell. Perhaps
'this contradiction coexists in his case because
it c"annot coexist in a modern scientific
economic development. We have been seeing
the result of economic development for the
last so many years. This year's Budget or the
Budget, of the last year helps (he capitalist
class only. The model which he has been
creating is not a so socialise one, it is a pseudo
capitalist model. What he is 'trying to do is
marketisation, not privatisation. As my friend,
the Communist Member, has said, it is not pri-
vatisation, it is marketisation of the economy.
He' is producing what I call a wage goods
model, which is wrong, retrograde, repugnant
to socialist development. I do not want to
sacrifice freedom for the sake of achieving so-
cialist goal which our friends here want. No.

SHRI NIRMAL CHATTERJEE (West
Bengal): No, we do not want 'to sacrifice
freedom. Our concept of freedom...

SHRI M. S. GURUPADASWAMY: I

know young concept of freedom is different.

SHRI VISHWANATH PRATAP SINGH: I
cannot market it to Mr. Nir-mal Chatterjee.
Y our marketisation is not working.

SHRI NIRMAL CHATTERIJEE: There is,
i, fact, expansion of market in socialist
countries also. It is entirely a different
proposition. I do not want to enter into a

dialogue with my learned friend on this.
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SHRI M. S. GURUPADASWAMY: I am a
student of Marxism myself. I know as much
as anybody else. In the name of creating a
new economic order what the Finance
Minister is trying to do is, he wants to
marketise the whole thing. Through the new
paradigm or the model he wants to mar-ketise
the whole thing. He is producing a wage-
goods economy as distinct from a democratic
socialist model which we all want. I concede
he is honest, bu't he is not wise. He cannot by
choosing these weapons...

SHRI VISHWANATH PRATAP SINGH:
Sir, again he has referred to my wisdom. Had
I drawn from his wisdom, I would have been
on that side.

SHRI M. S. GURUPADASWAMY: I am
sure, Sir, Mr. V. P. Singh will come to this
side some time,

SHRI NIRMAL CHATTERIJEE: You have
to contend with the fact that that would be
worse situation than you are in today.

SHRIM. S. GURUPADASWAMY:
Sir, I was also on the other side some time
back. When 1 became wise I came 'to this
side. Some day Mr. V. P. Singh will come to
this side.

And finally, .y I say in the end that we are
proceeding, inching forward slowly but
steadily towards greater and greater crisis in
the economic field. This crisis combined with
the political crisis will certainly produce a
situation where we all will be in great
difficulty. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri
Virendra Verma.

5t fivg oo (IFr w=2r): wwA
Ut WY, AT § ot F e af
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TUH F H A RS ® Sorad FEaT 2
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MR. DEPUTY CHAIRMAN: Mr.
Rameshwar Thakur. You have got 25
minutes.

SHRI RAMESHWAR THAKUR (Bihar):
Mr. Deputy Chairman, Sir, I rise to support
the Finance Bill, 1986. While expressing my
appreciation for the Bill I would like to
congratulate the hon. Finance Minister for his
sincere desire and progressive measures
reflected in the Finance Bill, 1986. The Bill
reflects the Government's socio-economic and
political policies. It has been drawn broadly
on the framework of the Long Termi Fiscal
Policy which was hailed in both Houses of
Parliament and throughout the country by
large sections of the community. The Bill of
1986 enhances the process of stability and
path of consolidation of the bold and
pragmatic steps initiated 'last year by the new
Government under our dynamic Prime Minis-
ter, Shri Rajiv Gandhi. The provisions of the
Bill indicate the much needed reliefs to the
middle class and the poor, encouragement to
small scale
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industries and impetus to anti-poverty
programmes. The Bill also provides certain
incentives for savings, investments and
growth.

LTh, Vice-Chainnaii
Mukhcrjee) in the Chair].

(Shrimati  Kanak

Provisions have also been made for
combating tax avoidance and evasion and
augmentation of taxation base. Positive steps
have been taken for acquiring immovable
properties, liberalisation and rationalisation of
the provisions relating to capital g.ins, cer«
tain tax concessions have also been
withdrawn which have not been considered
desirable. It i surprising that most of the
imminent Members from the other side have
ignored to speak on the provisions of the
Finance Bill. They have not taken the trouble
of either criticising the specific provisions of
the Bill or to make constructiva suggestions
thereon. Instead most of them have either
been lost to ideological controversies, general
criticisms of the Government's performances
in the past and some well repeated arguments
ignoring the actual facts, figures and realities
of life.

As regards the Bill there are in all 56
clauses—39 relating to Income Tax, 1 Weaith
Tax, 6 Gift Tax, 1 Sur Tax and 3 Customs, 6
Excise and five schedules. After the
presentation of the Budget, it has to be
appreciated that the Finance Minister has been
good enough to invite suggestions and to
carry on debates and discussions with people
from different walks of life. This has been
appreciated by the people throughout the
country and after consideration of various
suggestions, the Finance Minister has been
good enough to propose a number of amend-
ments in the Lok Sabha which have been
carried and incorporated in the Bill which is
under consideration before us.

Clauses 1 and 2 deals with preliminaries.
Clause 3 deals with exemption limit. The
exemption limit has been raised from Rs.
1,000 to Rs. 5,000 which is & welcome
'featlre.  Clause 4 deals
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[Shri Rameshwar Thakur] with standard
deduction for salaried people tax-payers
which has been raised from 25 per cent to 30
per cent The ceiling has been raised from
Rs. 6,000 to Rs. 10,000. This has been
welcomed by the service class throughout
the country. I would like to know from the
Finance Minister whether the employees
who are not entitled to standard deduction,
their minimum of Rs. 1,000 also could be
suitably raised? Clauses 5 and 6 relating to
section 23 and 24 of the Income Tax Act is
ir. regard to °ne self-occupied house the
annual value of which has been exempted
from tax which is a welcome feature.

SHRI NIRMAL CHATTERIJEE: I have
just one point to raise. Did you say there are
employees who are not aPiOwed standard
deductions?

SHRI RAMESHWAR THAKUR:
Yes; there are employees. Those who are
availing the benefits of transport by the
employers, they are not entitled to this. They
are entitled to Rs. 1,000.

SHRI NIRMAL CHATTERIJEE: T see.

SHRI RAMESHWAR THAKUR:
They are entitled to Rs. 1,000. Possibly in
light of the increase of standard deduction
ceiling from Rs. 6,000 to 10,000, it could be
suitably amended.

SHRI NIRMAL CHATTERJEE: I thought
you might b, mentioning a peculiar category
of Members of Parliament who have their
salaries but who are not allowed to standard
deductions.

SHRI RAMESHWAR THAKUR: Sir.

in

regard to interest on borrowed money, the
Finance Minister has been good enough now to
make , provision for interest upto Rs. 5,000 on
borrowed money. I would request the Finance
Minister to raise this limit of Rs. 5.000 to Rs.
15,000 or so because Rs. 5,000 is a very paltry

sum and it 1 is not possible to acquire a

tenament

or a house from borrowed money within this
limit and therefore for *uture this amount
should be suitably aised so that it can really
give help to the persons who are trying to
acquire a tenament or a house or flat.

Small Sca'ie Industries: Under clause 7
(Sec. 32A), small scale industries for which
limit has been raised from Rs. 20 lakhs to Rs.
35 lakhs necessary provision has been made to
enable them to get relief u/s 32A, 80 HHA and
80 1(2). The Finance Minister has been good
enough to bring in an amendment specifically
for the carry forward and set off of the un-
absorbed portion of the investment allowance
which is a welcome feature-Clause deals with
Section 32(A and B) i.e. investment deposit
account. This is a welcome feature but there is
one aspect; the use of the words a sura equal to
the amount or the aggregate amounts so
deposited and any amount so utilised in sub-
clause (i) of Section 32 AB (1) (b)—gives the
roo” for dispute and, therefore, it should be
substituted by the words and/or Or it should be
clarified in the scheme to be framed. It is
essential because the option is for both, either
to deposit or to acquire a new ship, etc. This is
a new thing that has been added. I think this
clarification is called for in regard to "and" and
"or".

There is one item which was discussed by a
senior Member of the House yesterday in
regard to 20 per cent profit of the benefit
eligible business under this clause now. He
gave the impression that if one acquired plant
and machinery for Rs. 20 lakhs, one can get
benefit up to Rs. 40 lakhs in two years. The
question seems t0 be absolutely hypothetical.
In regard to the example given about 20 per
cent relief plus depreciation. I think depre-
ciation is a normal item which even in the
existing law is allowable. And if the rate of
depreciation is accelerated, it does not make
any difference because this 20 per cent
allowance under the new scheme under
section 32AB is something different. I do not
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think there should be any misunderstanding
on that account.

SHRI NIRMAL CHATTERJEE: Mr.
Thakur, you are so knowledgeable. I could
not refer to it, but if, as has been provided in
the Finance Bill, the depreciation in certain
cases is such that a particular good is
depreciated in the course of two, three °' four
years, does it not mean that some additional
advantage is being provided to them?

SHRI RAMESHWAR THAKUR: No, the
issue is different. Where new ship or new
aircraft or new machinery is purchased,
instead of existing investment allowance,
investment deposit account scheme will
operate.

SHRI NIRMAL CHATTERIJEE: There are
others also. A company would be provided
with  facilities to retire their houses
constructed for labourers in the course of four
years. That also is depreciation.

SHRI RAMESHWAR THAKUR: That is
not relevant here. I can appreciate that, but
that is not the point at issue. So far as this
cVause is concerned, I have to make two
suggestions to the hon. Finance Minister for
his consideration. It provides for deposit for
eight years. I would like him to consider
whether it can be reduced to four years in the
light of the higher rate of depreciation now
announced and a faster develoDment of
modern technology. This is for future
consideration. Secondly, as stated in para 5.15
of the Long Term Fiscal Policy, deposits
under this section should earn an Interest rate
of 10 rjer cent. For this provision shoifid have
been made in the section itself. If it is not
possible at this stage, then 1 would suggest
that it should be provided in the s«heme.

In regard to audit, there was some
ambiguity in the proviso to sub-section (5) of
section 32AB. This has been clarified. But
another big provi-
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so has been given. I suppose possibly it was
not necessary. We have taken out in the
amended section the words "where the
assessee is a person other than a company or a
cooperative society." This is good enough.
There is no need of any proviso for any other
kind of audit because primarily they require a
certificate in the prescribed form as provided
in sub-clause (5) itself. In any case, this may
be examined.

Clause 9 of the Finance Bill deals with the
insertion of an explanation regarding
capitalisation of interest. In this regard there
bas been a controversy whetner this clause
means only ciaritication of the original
intention or it is a clause which brings retros-
pective effect, that is from 1-4-1974. But if we
see the explanatory nore, it says very clearly
that it brings retrospective effect. The reason
given is that this is on the basis of the original
intention of the law as well as accepted
accounting principles. The Institute of
Chartered Accountants of India had given their
views long back. However, we are happy that
it has ultimately been accepted by the Govern-
ment. The fact is that there shouid have been
some clarification that when this new
amendment is brought, rectification of the
relevant assessment under Section 154 will be
available. Though in normal course Section
154 operates, but nevertheless since it is a
question of ten years and ah these assessments
would be opened since the year 1974-75, it is
essential that if capital interest is not to be
allowed, that rectification under Section 154
could be simultaneously processed. This
clarification or assurance should be given so
that there is no unintended hardship to the
assessees who will be affected by the last ten
years' assessments.

Clause 21 deals with Section 80M
regarding deduction in respect of certain
inter-corporate dividends. Yesterday one
senior Member pointed out that this has been
done possibly on account of some pressures
from cer-
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tain quarters, that this ~ was deleted from the
original Bill and it ha; been retained  in the
revised Bill.  The honourable Member was
also  good enough to mention by way of an
example on the same issue that this is com-
pletely devoid of morality to have double
taxation. He gave an example that people like
doctors, chartered accountants and other
professionals, who could not go into corporate
sector and work in the form of partnership
Arms, should not be subjected to double
taxation-"»once on the income of the firm and
again on distribution of the same income in the
hands of the partners. 1 wholly support
this contention of the honourable Member and
I would wurge upon the Finance Minister that
the said hardship should be removed, if not in
this Bill, at least in the coming direct taxes
code. On the same analogy it should be
appreciated that for a domestic company
paying full tax on its income and after payment
of the full tax, if they distribute the residual
as dividled to another member-company,
another domestic company, then, why should
the other company be required to pay full tax
again? Wit it not amount to double taxation?,
So this logic is very much applicable in this
and that is why there \s merit in the
retention of Section 80 M which has been on
the original statute for a number of years and
for valid reasons. I, therefore, support
retention of the. provision in the interest of
inter-corporate investment.

Clauses like 17, 18, 19, 20, 23, 24 and 25
are all minor and clarificatory In nature
making minor changes.

Clause 27 is important because it relates to
the power of collecting certain information.
The Central Government has taken this power
and there has been a certain degree of con-
troversy. Originally the provision was that the
power given t, the income-tax authorities was
to inspect residential houses plus business
premises. Now it has been reduced to only
business premises and residential houses have
been taken out. There has r»een
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some criticism about it. But the fact remains
that there are other sections like Section 133A
where we had a provision about searches.
What this new Section provides for is to give
it more strength and a positive direction to
survey which will be in the interests of the
revenue, because those people who are not
paying taxes but 3re liable to pay taxes, must
be made to pay taxes. Persons who are not
coming forward to give true details of their tax
liability must be brought to book. As regards
the original powers for search“and seizure
under the existing laws, those powers remain
in cases where there is definite prior informa-
tion regarding evasion of tax on a large scale,
the power is there on the statute book and it
has not been affected by the amendment
proposed now. Clause 29 i , laudable clause
which inter alia now allows any public sector
company to issue debentures, interest on
which will receive tax exemption. This is a
matter which has not been mentioned by
members from the other side but it is a very
important step taken by the Government and it
deserves compliments.

Other clauses are of general nature— 28,
30, 31, 32, 33, 35, 36, 37 and 39. They relate
to consequential minor amendments.

Clause 34 is an important clause which
deals with section 26911. Chapter XXC. This is
a new chanter relating to purchase by the
Central Government immovable property in
certain cases of transfer. This is a very
comprehensive section and deals with various
facets. There are obviously certain difficulties
which are being apprehended. One or two
aspects I would like to mention. One is that the
words used in the Bill are 'not less than Rs. 5
lakhs', whereas in the Finance Minister's
speech the words indicate clearly Rs. 10 lakhs.
Similarly, the Long Term Fiscal Policy does
mention ten lakhs. I do not think it gives a
clear position. The ambiguity in the clause is
to be seen from the speech of the
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Finance Minister. If the Finance Minister's
speech is categorical, then, I think, the Bill
must also be of the same pattern. Therefore, I
would very much urge that this ambiguity
should be cleared and Rs. 10 lakhs' should be
stated.

Secondly, the existing provision Chapter
XXA envisages acquisition Ly the Central
Government of immovable property, etc. on
payment of the consideration shown in the
instrument of transfer and 15 per cent of the
said amount. This has been there in the earlier
Governmnt's policy on acquisition of property
and the existing law. This provision has been
there on the Statute Book for a long time. If
the intention of Long Term Policy was there
to add 15 per cent, we do not know what legal
difficulty could be now to the provision which
has been there for such a long period. I would
very much urge re-considc ration of this
aspect.

Then, one of the senior Members on the
other side indicated that the Gift Tax has been
made aggressive since the aggregation
provision has been omitted. I would like to
say that the Finance Minister, while deleting
the provision of aggregation, has raised the
tax from 5 per cnt to 30 ped cent straightaway.
Not only that, the Finance Minister has also
withdrawn all the existing exempions in
relation to National Defence Gold Bonds and
Gift to spouse up to Rs. 50,000, gift of life
policies of insurance to dependent persons,
etc. Therefore, in the real sense though the law
has been streamlined, it ha; been sufficiently
expensive and prohibitive to make gifts be-
yond Rs. 20,000. So the impression created by
the hon. Member is basically wrong.

SHRI NIRMAL CHATTERJEE; For five
years how much aggregation was there.
You add them and then calculate.
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SHRI RAMESHWAR THAKUR: If we
leave out all these exemptions, it will be seen
that with new rates, gift tax is higher beyond
the exemption limit.

SHRI NIRMAL CHATTERJEE: Five
years' aggression is eliminated. If that is not
eliminated, you compare it with the present
position.

SHRI RAMESHWAR THAKUR: I think
you are mistaken on facts. The toon. Member
also mentioned about the re-introduction of
Estate Duty. I would like very much to say
that this is surprising. When all aspects were
considered and there were representations
from a wide section of the people for its aboli-
tion only then these steps were taken. Even
the Parliament Committee had mentioned that
the revenue from Estate Duty is very low and
the expenditure iy so much. We are all aware
that there was so much of litigation right from
the stage of death and mourning till property
went to the inheritor. The cases went on for
years and decades. In 1958, a person died and
the case went on for two decades. In the
meantime, his son also died. It is a famous
case ot Delhi. If you want to amend the law,
you have to go all the State Governments to
get their consent and there are obvious
difficulties. There were no benefits. There was
a separate department for Estate Duty and lot
of expenditure was there. Now, a policy
decision has been taken after careful
consideration. My friend says that we should
not change the decision. Now, it i; a part of
long-term fiscal policy. This is a very
negligible amount compared to the totality of
tax collection.

SHRI NIRMAL CHATTERIJEE; You
are throwing the baby along with the bath
water. This is the kind of solution that you
are advocating.

THE VICE CHAIRMAN (SHRIMATI
KANAK MUKHERIJEE): Your time g
over.

SHRI RAMESHWAR THAKUR; Suppose
one person has left only one residential home.
He dies and his family
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get, stranded. Sometimes, they have to sell
the house in order to pay the Estate Duty. The
prices have gone up and the value of the
hous, has gone up.

SHRI NIRMAL CHATTERIJEE; If you
apply the same kind of argument, then in-
come-tax should also be abolished because all
kinds of problems are there. This is what i
called throwing the baby along with the bath
water.

SHRI RAMESHWAR THAKUR; I have
many examples where the persons concerned
had to sell their property.

The Finance Minister was good enough to
bring an amendment of Section 80 HHC to
allow dedications to the extent of 4 per cent
of the net foreign exchange realisation plus 50
per cent of the remaining net profit. This is
indeed a very good thing. We have a lot of
competition in the international market and it
is essential that such postive relief should be
granted to augment our export earnings.

The reliefs given in indirect taxes to the
small and medium-sized industries will help
these industries. I wag surprised when some
hon. Members said that thes2 reliefs are for
big industries. (Time bell rings) I have few
specific suggestions to make. One is in regard
to the medical relief to self-employed and
other salary earners. The Financ, Minister was
good enough to say that a separate Bill will be
brought. My only suggestion is that the Bill
should be brought in this session, possible.

SHRI VISHWANATH PRATAP SINGH-.
We are trying to squeeze in this thing. If time
permits, we will bring this Bill.

SHRI RAMESHWAR THAKUR; We will
suport it because it will help so many people. I
suggest that a deduction out of the total
income of a person, subject to limits, be
allowed on premium paid for medical
insurance policies taken by them with th,
General Insurance Corporation of India.
Similarly, I would suggest that premium on
group insurance by such self-employed and
other salary earners with the Life Insurance
Corporation of India should b« allowed.
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I would like to make a few other suggestions.
After  the Finance Minister '« speech, jome
people have criticised the long-term fiscal
policy inside the House and outside in the
Consultative Committee. It i very unfair
because this policy has been welcomed
throughout the country. 1 would urge upon
the 2.00 P. M. hon. Finance Minister
that th. Long Term Fiscal Policy be
implemented in full excepting in unavoidable
circumstances to ensure public confidence in
the Government's policies and commitments.
Secondly, the amendments to the Taxation Law;
should be with prospective effect and as far as
possible retrospective application should be
avoided. This is a policy matter. Thirdly, the
National Deposits Scheme (New Series) be
announced in early June, 1986 latest to ensire
savings during 1986-87. The Venture Fund Bill
should be introduced during the current
sSsion of Parliament to encourage indigenous
technology. Consolidated income-tax returns
already finalised by the CBDT and -cleared
by the Law Ministry should be introduced
during 1986-87. Necessary efforts should
be made to announce the draft of the Direct
Taxes Cod, in July, 1986 so that an opportunity
may be given to the Members and others as per
the normal policy of the hon. Finance Minister
to give their views before the Bill is
introduced.  Then, a large number of pending
cases are there, both regular as well as appeals.
Efforts should be made to ensure that these
case* referred to High Courts and at various
stages are expedited. 1 would urg, very much
that the status of the Tribunals should be
raised as per Article 323-B of the Constitution,
as has been done in the case of Appellate
Tribunals for Customs and  Excise under
clause 6.2 of the Long Term Fiscal Policy.
In the alternative, a Central Direct Tax Court
may be established with at least 4 to 5 Benches
with the status of a High Court so that all the
pending cases which involve not only litigation,
not only expenditure of  the assessees but
also expenditure and time for the Department
and the delays in collecting the  revenue, are
expedited. The other suggestion I want to
make is about the assessment and appeal
procedures. The entire process should be
rationalised and
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simplified in the light of the past experience
The entire administrative machinery should be
toned up at all levels to ensure that the
progressive policies enunciated by the Finance
Minister in the Long Term Fiscal Policy and
the Finance Bill are effectively imlemented at
all levels. And those people who are doing
commendable work should be rewarded and
those who are failing in their dutieg should
punished severely.

The last suggestion is in regard to the
computerisation. Application of computer
in the Department is essential because this
will ensure to cope with the increase ing
volume of work and to carry  out the work
by the Department concerned ‘n time.  And
hardship in regard to delay tn many matters
could be avoided. Therefore, I would urge
very much that the computers should be set up
'n different centres. To start with, they
should be there in each important Stat,
capital and the metropolitan cities anj
later on they can be installed in other cities
also. Thank you.

SHRI JAGESH DESAI: I would He to
know from the Finance Minister whether this
Long Term Fiscal Policy is so sacred that it
cannot be touched even though we find that
something is not in consonance with the
public policy.

SHRI VISHWANATH PRAIA I' SINGH.
Nothing ca, be more sacred than the public
policy.

=} wET'y e (39T 1) : We-
AT IORATTE 3T, ERIT GO
faer 7t R F orwiw P @aw &
arew e faar 27, o gEar gwdw
FOT &N

w7t 7= f= ve 0 smivs Fie-
57 @ ovETw B, o uEar 2 ooy
& TETHET F TR I 2 7 ey

[6 MAY 1986]

Bill, 1986 226

q
3
El
§
E|
3
2

i3
EECEEE]

d 7 Pxaw auft s 3% o9 smeryy
FTERQTFT | T/ AU F T
Foa 9 o e @ g ) foroaw

Twd T wemE  ale T
A R A9E W AT g wW 9 g |
I ATCH UF T ST EHIT ATRY #TS
2 &

gfroa & 37, NI a9 ST
T a7 Paw-ube-far 7207 #9m s==1 =1

qHT ZW FiF awe F7 o PEm w5
| FTT Y FEW AET weRl A Ny @
s wEa e waw Faw
Eecil callrdl ol I ol | el ol

#orr 3| VIR, UR A a1 W H
T W TTEIT W O ATRIGT FHTT
AEAT T | FUTC SE W W AT Y
TrEEnh F ®9 faw Par oo ofew
I A AT IME TT TR WE TR A



27 The Finance [RAJYA SABHA | Bill, 1986/ 228
I=ft aozs gl | ET FAY, FEET A W a e
ot | S A T
F1 &5 amaT &7 | ofew aen e At BT ¢ % s
T wm w T o P | N M A d M, T A
R N o A A
ag FFHT 0% g1 g 2 | @i 9 g wrdt Padfe s St 4 &4
gaTT Ui W §ET 98 99ET 6 Sy o o =2y a1 PF e awr gy

THT 9 ARA § P& A% MWL A gw
ST g, ag ot g W g @i 7
f T OOwT &, e & 99 g
&1 7|1 7 T& 97 4% aWR A1 399
TR I AT gE T F ! I AT
wEqw a7t P d% e 5 & 99 Ay
@ow 7R g a1 Pw st aeare 47

e & oF g4 &1 =0 Daawr g,
" TZY wTOW g | 9 T &w  amt
# 7Aad Fv A 7RG tE Ew am e w0
7o ozr, zwrd afeat f a2

4 S
ATH Tg M9 F I78C, q@ I
zTaq wavive wEl oA g aEl @
waz @ fau ad) 2°, ag P o of o Y
g @t Paw awg & IFwr SumiT F @
T F1 3T W AW A AT,



229 The Finance

#1 feafy g*, Pt o2 am & qamd
T W AR FF A G 47 TE @
VTR E ! W W wTET gaEt
xR/ FT @ ? aat ovar Iwat
THE F I T F AR w @ T
#ic Pt &7 Wt a7 wgaw WY @q
adt P w7 et waEt s wr
Fafd &7 1942 %, 99 {3 &
TEF 9T, aHA AT K- B FOL 42 TH
T TG FCAE F A AT L, AT A
a7 Fgd & fau d9 @t 2° af & a9
& wg #Ea g T ym § v At
F AT & 19 T8 AIET 72T &
A g P at Ay E F W T
I WL QT I 3 o7 AE g A
o TwAr off, w1 A g 97 & g

™

A Wk HT AW A AT GEE

i

5%
i
|

5
|
.3’
3
>

{ix

EEE

ag%
¥
:
E

34

13
3
E
E
3
3

1,
=)
|,

1

EEE T
1%3?%
k)
i% ﬂ;!,gjﬁ
| ;51
! ¥
rPLEE
£ i 4

[6 MAY 1986]

Bill, 1986 230

iﬁ
£
£
iz
crek
143

‘443
3
p!
-,

3

3

E

I

o o,

gf rﬂ,m"
%%

SHRI S. W. DHABE (Maharashtra):
Madam Vice-Chairman, we are discussing
th, Finance Bill. Incidentally, we ar«
also discussing the implications of the
fiscal policy and the steps being taken by
the Government in regard to the econo'
mic situation in the country. After the
Budget has been presented, the Finance
Minister  has given concessions,
announced concessions and reliefs, from time
to time though it is not an election year. What
is called the sanctity of the Budget ha, been
lost. If these concessions were to be given, it
could haw been done earlier. The Finance
Minister is well-informed about the financial
problems of the country. He should have
naticipated all these things and before the
Budget was formulated and presented, lie
should have incorporated these things in the
Budget. I would like to know from the

Finance Minister
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[Shri S. W. Dhabe]

how he looks at this and whether it was not
possible for him to anticipate what will be the
possible objections from various sections like
small-scale industries and so on.

SHRI CHIMANBHAI MEHTA
(Gujarat); Mr. Dhabe, is it possible to
anticipate all these things?

SHRI S. W. DHABE; Iamnot the
Finance Minister. You might have been a
Minister fo, some time. The Finance Minister
should b, in a position to anticipate all these
things. I would like to know from him, what
is the position.

Madam, the main thrust, the main
objective, of these concessions is to irn-r-
rove productivity and production. These are
the two sides of the same coin. If there is no
improvement in productivity, if there is no
more production, we shall not b, reaching the
commanding heights of prosperity.

Now I shall refer to the problem of strikes
in public sector undertakings which are
d'tectly under you. I will only give one
example. The strike took place in coal
industry on 9th April. They had about It
demands. And in reply to my Unstarred
Question No. 995 the Minister for Energy,
Mr. Sathe, has said, "The strike was almost
complete in all the coal mines numbering
about 440, excepting a few collieries in
Western Coalfields Ltd." He has further said
that a* * result of this strike "the total
production lei s may be f the orde, of 4.50
lakh tonnes approx. valued at around Rs. 10
crores. Allowing fo, normal absenteeism and
giving allowance for those who were present,
the number of workers who went on strike is
estimated to be about 4.70 lakhs. The loss of
wages to the workers may be as high as Rs.
3.5 crores."

Madam, the strike was not by one union
but by all the unions, including the INTUC
which has traditionally the mpport °f th,
Government.

Now I will refer to item 3 of the annexure
to the reply of the Minister of
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Energy which refers to the decision of the
Government relating to employment to
dependent of retiring employees as per
NCWA-1IL. The reply says:

"This provision has been found to be
unconstitutional an<j is not being acted
upon even in the steel sector."”

In this connection, I would like to know from
the hon. Minister whether it has not been the
practice to give employment to the
dependents of those employees who have died
on duty. Also even if the employee has not
died but -° °" the verge (f retirement, his
depdendenls were given preference ;n joby i,
this parti, cular public sector. I do not
understand how this provision has been found
unconstitutional. It is all right, you do not give
. chance to the dependent of the retiring
employee but how it has been found
unconstitutional I cannot understand. In fact,
in coal industry there is an atmosphere that
the dependents of <:oal industry employees
would take up to the job in coal industry
itself. Therefore, the decision rtiat ha; been
token that they will not be given employment,
is harsh, anti-labour and undesirable. I would
like the hon. Finance Minister to review thig
order, particularly when the public sector
undertakings are directly under him.

The other point is about cooperative
Movement. W, want that the labour and others
should do constructive activi ties. In my area
of Mahrashtra the labourers want to form
cooperative bank*. In the rural area of
Nagpur, district Kalmeshwar, landless labour,
agricultural labour, have come forward to
form cooperative banks. Cooperative depart-
ments are proposing and recommending the
proposals, but I am told the Minis-stry has
issued instructions to Reserve Bank not to
entertain such proposals. Proposals from my
area in Vidarbha. Mahrashtra. are pending for
the last two to three years. In fact the
cooperative movement today in Maharashtra
is restricted to Western Maharashtra and
mainly to the sugar industry. So far as
Marathwada and Vidarbaha are concerned,
there are very few banks compara-
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lively and now the people are taking up
banking and the depositors and workers want
to run their cooperatives—what we ia I the
Shramik Sahkari Banks. 1 would like the
Minister to uge his good offices and give
directions to the Reserve Bank so that the
genuine proposals really ment for labour
welfare either in the rural or urban areas, for
the agricultural labour, small peasants and
industrial workers are accepted,. I don't think
this policy will be harmful. On the other hand
it may help In mopping up deposits and
creating an atmosphere for  having
constructive activities among the working
class.

Sir, the 'Economic Survey' is a very fine
document and has made an indepth study of a
number of problems. But so far as th»
problem of regional imbalance is concerned, it
has not heen given its prope, place. The
problem today is not of giving funds to the
States; the problem today is not that some
industry should be located in , State. State
level financing by the Planning Commission
is not going to help a balanced development of
equitable development (f a particular State. In
the States of U.P., Bihar and Maharashtra,
there are large areas which ar, economically
and socially "backward. No industry is willing
to go from Bombay to Nagpur. We have got
40 per cent of Maharashtra's industries located
in Bombay city alone, 11 per cent in Pune, 10
pe; cent in Than, district. 70 per cent of
industries of Maharashtra are in the three
districts of Bombay and nearabout because no
Bombay-industry-owner wants to shift out of
Bombay. The entire Vidarbha area has 7.8 pe,
cent and Marathwada area has 3.5 per cent.
That is the position of industries. In irrigation,
12 projects are still pending out of 25 from
Vidarbha area which have not been cleared.
What I want to suggest to the hon. Minister is
that a re-thinking is necessary in the process
of planning and allotment of funds to the
States. It must be given specifically for
location of industries in the backward areas in
those States and the districts must be
identified. Sir, in
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my State, State-level planning was there upto
1974. The result wa the same. Then district-
level planning came after 1974. Irrigation and
major projects were beyond their scope; they
were not given to district-level planning.
Therefore, there is a demand in Vidarbha area
lor regional development planning, a concept
which has been accepted in some countries.
Regional development jplanning means
taking up smaller areas of the State which can
be considered as compact units fo, the
purpose of development. When the
reorganisation of the State took place,, Art,
371 was drafted for those areas wllich came
to Maharashtra envisaging that there would
be Regional Development Boards. An
assurance was given in this Hou>e that these
would be formed. The Martarashtra State
Assembly passed a resolution recommending
it to the Central Government. Up till now the
Central Government is sitting tight over it for
what purpose, I do not know. When there is
statutory planning provided for in the
Constitution itself and there is a demand also
from other places that regional planning
should be considered, it is not understood
why Government is delaying it. It will go ,
long way in the economic development of
areas like Vidarbha and Marathwada. I would
request you to consider this aspect. It fa not
given in the 'Economic Survey' how you are
going to have the regional Imbalances
removed. Fo, that purpose, regional planning
should be one of the criteria to be adopted.

Another thing I want to say, lastly, is about
the public distribution system. Som, of the
worst affected persons in this inflationary
situation when prices are going up are the
workers [h the unorganized sector and
industrial working class in the small-scale
sector whose daily wages are only from four
to seven Tupees. I request the honourable
Minister to consider a cchem, by which the
public distribution system can identify ar.as i,
which people belonging to the unorganized
sector, the industrial workers and worker, of
the small-scale sector live and open fair price
shop, there. This will go a long way to relieve
them
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of the plight in which they aie. In India the
wages of the agricultural labourers and also
the workers in the unorganized sector and in
the small-scale industries -vary between four
and seven rupee per day and, therefore, they
require greater protection. I hope the
honourable Minister will giv, top priority in
providing protection to them.

SHRI SANTOSH KUMAR SAHU
(Orissa): Madan Vice-Chairman, I rise t,
support the Finance Bill which has been
brought by the honourable Finance Minister
because of Ine maBy good reasons ,s
enunciated in the Finance Bill.

Madam, thi; Finance Bill is the last
exercise in the beginning of the year for th,
financial measures which require sanction of
Parliament under article 112 of the
Constitution.

The programmes and outl'ay; are en-
unciated in the budget. Then they are
sanctioned in the Appropriattion Bill. Then
the measures which want to give a certain
economic direction, to give a positive
economic outlook are enunciated in the
Finance Bill.

This Finance Bill which has come before
us today, which has already been passed by
the Lok Sabha, has had a long, chequered
discussion. 1 congratulate the Finance
Minister for one reason: This tim, the
dialogue and discussion that he has had with
different groups of people has been ““y
helpful. If we see the amendments, we will
find that it Iras brought a definite relief to the
small-scale sector and t'he industries. I myself
was initiated by the Finance Minister was
initiated by the Finance Ministsr with peopie
belonging to the small-scale indutries. They
pointed out the hard realities and the Finance
Minister was considerate enough to their
difficulties and hard-ships. If we see their
position in the country today, many small-
scale industries are svther dying or ar. sick,
and if he had not given thes. concessions,
probably their figure woulj have swollen.
Now it is a generally welcome measure that
the exemption limjt of excise has
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gone up from Rs. 7.5 lakhs to Rs. 15 1'akhs
and in the case di multiple unit production it
has gon, up to Rs. 30 lakhs. The Finance
Minister also promised during the discussion
that future they will have such discussions
because it j; an open country, a democratic
country where peop]. have * right t*, say and
represent. As was pointed out by the Finance
Minister in his budget speech—whichi I
welcome tad'ay, again—financial measures
should not be in a glass room, kept aloof fror*
th, public. After all, we are dealing with
public money and public policy should be
framed for achieving economic goals of the
country and nobody can slop it. Therefore, |
welcome the Finance Minister for his
boldness and for his frankness and for the
new direction which he has given to th, budg-
et and the Finance Bill this time.

Another new point which he has introduced
in the budget—about which many (have
spoken—is the MODVAT through which he
hag tried to remove the cascading effect of
levying excis. duty at every level up to the
final product, it is a new beginning which [
think, in the course of processing, wi'l have a
beneficial impact upon the whole pricing of
the finished product. In t'he meantime the
main criticism from the Opposition has been
that there should be a committe, to consider
why the concessions were given by the
Finance Minister. But Madam, I tell finally
with all the experience in Parliament, it has
be”n said in this country, if you want to delay
or dilute a measure, then you appoint a
committee. That will not solve the problems.
This Budget and the fiscal measures were
enunciated for the year. You cannot 4, on
delaying it, and the people cannot go on
suffering for all time to come. We should hav,
long-term policy perspective which can be
decided by experts committee, not merely the
short-term measures like th, annual policies
and programmes Otherwise, probably, I am
a'friad we cannot achieve t'he goal.

The, another question has been rais-
ed. The Finance Minister is very honest.
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He is very strong. He has spoken one thing
that there should not be raids on residential
houses. But he Iras told ,t the same time that
there Is a legal provision to have raids on
residential houses too. It means, he ha, told
one thing that though the law is t'nere on raid
on residential houses, it will be sparely used.
It is like his personal character. In a demo-
cratic country, every premise cannot be raided
for all times and at every moment of life. If
anybody defies , law, if anybody points it out,
the hand; of the law ar, strong enough t, raid.
So, this should be understood in the proper
perspective.

Coming to another very important thing, i
would like t, say that through the Budget
proposals which were enunciated in February
and which were discussed, the small-scale
sector has got benefits.

Now, coming t, other points of this
Budget, if we se, th, Finance Bill, i, is growth
with stability which is the more important
factor in this Budget because this time the
whole criticism of the economy is that the
public sector should have commanding
heights. If we see the Finance Bill, the public
sector's share has been raised to 20.3 per cent.
It shows that we want that the public sector
must have commanding height, and this has
been envisaged in the country.

Not only that, but the anti-poverty
programme which hag been boasted of in this
Budget has almost 60 per cent more outlay
than that of last year. It shows that the
Finance Minister has “finitely devoted his
time to see that the anti-poverty programme
gety 'a boost in the country and that the
national economic build-up is not neglected
and that the poor people get benefit.

There has been some criticism about the
rise in the long-term Plan expenditure. But if
we critically analyse, we will see different
things. The subsidy on food and fertilizer has
gon, up by 60 per cent. It is necessary for the
common man. So, it has gone up. There is
nothing.
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Probably India is one country which is
proud of its agricultural production today.
Though, in comparison t, some other
countries, . hav, failed somewhere, we have
come a long way till the .nd of the Sixth Five-
Year Plan. We can boast ourselves that we do
not go wi'h a begging bowl for getting wheat
or rice from other countries. We have
sufficient buffer stock. It was pointed out in
Parliament ihat we had 20 million tonnes of
stock of foodgrains which could meet any
drought situation in *he country.

Another important factors is why the non-
Plan expenditure has gone up. We have '.o0
consider one important aspect also. We have
been discussing in this House and in the other
House various time about the drought, the
cyclone and the flood and relief measures. The
assistance to the Sates has gone up to Rs.
1,000 crores this year. This is increasing. You
cannot stop it. But at this juncture I would
appeal to the Finance Minister also that these
semi measures, semi-hearted measures to give
temporary relief will not also solve th,
problem permanently. This has become a part
of the climatic attitude. The natural calamity
has become a part of our life. Ti has affected
us cyclically. They cannot be checked in one
year in the whole country. So, it is essential
that in this country we should take strong,
permanent measures.

I also want to emphasise 'this. On the anti-
poverty programmes, the NREP, the IRDP,
the RLEGP which we are implementing we
are spending crores of rupees. But there is
much leakage at the grass-root level. This
leakage mus't be stopped. We must see that
the beneficiaries get the benefit ultimately.

There is one thing lacking in ug and here
there is nothing wrong in supporting Shri
Gurupadaswamy that the people's
participation is  lacking. We
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[Shri Santosh Kumar Sahuj know there is
scarcity (f resources, but we should not forget
that we have go'. p;enty of human resources.
If we mobilise it and canalise it for nation
building we can build our own capital ana
solve many problems. 1 have been saying this
in other debates also. This is particularly
relevant in our rural employment programmes
and other programmes and building up ir-
rigation projects linking Ganga with Cauvery.
If every State contributes a crore of rupees
and canaiise it in this direction linking and
developing its irrigation system we can bring
about an unprecedented agricultural revolu-
tion and relieve the drought-prone areas from
the frequent droughts they are faced with. But
the proolem is that nation buiiding a.titude is
lacking in us. We are not having people s
participation in these programmes. 'J hat is
why there is so much of leakage. We mus.
take care of it.

Now I come to the public sector un-
dertakings. I have been analysing the real
problem they are suffering from. We all,
including the Prime Minis.er and the Finance
Minister, feel that the public sector should
continue to occupy the commanding heights
in our economy. At the same time they must
generate adequate resources to finance their
own resources. If we se, the analysis made by
the Bureau of Public Enterprises for the year
1982-83, its figures are not very pleasing.
Therefore, in order to correct all this we have
to streamline the administration. I quote th,
Bureau of Public Enterprises analysis here:

"Out of the 144 Tunning commercial and
industrial institutions, other than financial
institutions, in  which income-equity
investment was Rs. 13,121 crores at the end
of 1982-83, a net profit of Rs. 15.017
croves was made by 82 enterprises. Others
suffered a loss of Rs. 821 crores. Dividend
to the tune of Rs. 114 crores was declared
by fortyfour companies and the Centre's
share in the dividend was Rs, 110 crores."
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It means the return was 0.84 per cent. Iu
such a situation how can they generate their
resources? The recommendation of the Eighth
Finance Commission was that 6 per cent
dividend must emerge from out of the returns
every year upto 1990 at least so that they are
able to generate adequate resources. Why has
this not happened? Why could we not
generate our own resources? It was because
the unit cost of productivity is high. We have
to take this int, consideration. We have to see
that these enterprises produce at economic
level. The main problem with them is that
*hese enterprises get engaged in empire bund-
ing with the result their overhead cost goes up
too much. It is at the cost of the Exchequer.
The people are paying for it. Until w, take
steps to avoid it, I think the problem will
become very gigantic very soon and we may
have to bear a very heavy burden because of
it. Therefore, 1 would sppeal to the hon.
Minister to look into these with greater care
and the nation bunding attitude should be
inculcated everywhere. Similarly, if we stand
for rural development we have to bring about
people's participation and a new national urge
should be created.

Power is another most important constraint
coming in the way of our development. Here |
would just recall what the builder of the
modern Soviet Union.—Lenin—who brought
about a revolution there, said. He said if they
had to remove poverty, they must produce
enough power. Unfortunately, we in India
have not yet given proper importance to it in
ou, planning and regional imbalances persist
in power production. In the last discussions
on Planning I pointed out that the Eastern
Sector of India, which is the most neglected
area upth now does not have any atomic
power station. It is high-time that something
is don, to get this region rid of the power
shortage.

Now, I come to m, State, Orissa. The
actual capability of power production in that
State is 519 megawatts, but its necessity is
800 megawatts. According to a survey
conducted by



241 The Finance [6 MAY 1986] flii/,1986 242

the Government of India the requirement for
power in that area will grow to 1205
megawatts by 1990. By the end of 1990 the
totat theoretical generation capability of
Orissa shah be 727 MW only. It is one of the
States which is most backward in the country.
Whatever we may do it will all go waste when
there is no power. Even industries have to be
closed down when there is no power, lhere
will be no hope of industrialising the State. As
a result of shortage of power, industries will
be closed and there will be lay-olf of workers.
So I request the Government to give more
emphasis on producing more power.

Now, I request the Finance Minister to look
into the aspect of the Working Group on
Power set up by the Planning Commission for
the Seventh Plan. They recommended that
each thermal station should be given special
consideration so that it can generate new
power and the production must start by 1989-
90. The Power Minister constituted a Sub-
Committee for funding, consisting of
Secretary (Finance) Secretary (Economic
Affairs) and other Secretaries also. I think
proposals have come from various foreign
companies and they are lying with the Centre.
I request the Fhv ance Minister to accord his
approval to it immediately so that our back-
ward State may not suffer. This wou'id also
remove regional imbalances. I am sure the
Finance Minister will take into consideration
all these things.

Then coming to super thermal po”® wer
stations, the power Survey Committee of the
Planning Commission, * Working Group also
recommended that it should be constructed in
Tai-cher. Now, that also has been delayed. I
appeal to the Finance Minister that this also
should be cleared as early as possible r"* that
conditions in this backward area may not de-

teriorate. In the eastern region an atomic
reactor must be started, because it is one of
the most backward regions in the country. In
spite of 50 per cent of the minerals of the
country lies in the eastern Bihar, Bengal and
Gujarat, the people of this region are very,
very poor. Why is it so? Because there are no
proper infrastructural facilities. There is a lop-
sided development in this region. It is the
responsibility of the Government of India to
remove this lopsided development. Now. the
regionalism is also developing. We know that
it is very dangerous for our country. It will
create a void in our national scene. All these
things must be looked with a proper
perspective so that backward areas in the
national development scene does not remain
black in the future of our history.

My learned hon. friend, Mr. Guru-
padaswamy has criticised this budget a; static.
If he takes all the facts and figures into
consideration, then we cannot say if is static.
We have developed, a Ilot. Our food
production has grown more than three times.
In this context, it is pertinent to analyse the
population explosion. When we got
independence what was our population ?
Today what is the population position?
Naturally the benefit of the development has
not reached all sections of the society. So it is
high time that our family planning measures
are given much more importance than what
we are giving today. For-, tunately in the
developed countries this problem is not
there.

The financial measures which have been
enunciated by our hon. Finance Minister can
definitely bring more national welfare
schemes. If all the States Chief Ministers
discuss together on some important things
there will not be any quarrel. We see the mul-
tipVe system which is the most dirtiest tax
structure system. Many committees had
recommended abolition of sales tax which had
a cascading effect on the price of the final
product. Isuggest thatall concerned
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should sit across the table and see thtt it is
aboashed. Even the Kamla-liu.. .Cripathi
Committee had also re-cc aded abolition of
the sales tax at ! /ery begining itself, but no-
Quu, has been done. I hope our Finance
Minister will hold consultations with all the
Chief Ministers in this regard. Since we are
fighting for the betterment of the country with
a national outlook so there should not be any
problem for holding consultations in this
regard. Only then we can bring some
reforms.

We must have a fund to met the national
calamities. It should be zone-wise. A
permanent solution must be found to tackle
this problem. We must plan for it. The eastern
coast of India is more prone to the natural
calamities, whether it is Tamil Nadu, Andhra
Pradesh, Orissa or Bengal. In this region the
forests have been totally denuded since cen-
turies. Recently our Prime Minister has laid
correct emphasis on this aspect. Unfortunately
if we see the editorial of a newspaper, it is
reported that the funds which are required for
the plantation are not available. But now why
not to think of an integrated planning? We are
spending huge sums for NREP and IRDP.
Why do we not give help to the poor people?;
Why can't we reorient the system? For all the
rural development schemes we give rriortty
like that. If these measures are adopted
carnestly, I hope, the rural employment
generation would be reoriented for a national
capital formation so that the money so
generated is pl'?u-ghe.l back to the villages to
create some wealth in the rural areas and thus
create more wealth for the country as a whole.

With these outlooks, I hope, w can prosper.
India is prospering and is marching ahead. It
is one of the developing nations of the world
whim has shewn to the world that through
democracy, we can achieve success and we
will achieve success. Thank you.
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1. Fourth Pay Revision Commission's
(constituted in the yeai 1983) report is to
create the new burden of Rs. 2200 crores
for 5 million employees increased salary.
But there is no provision in the current year
budget, Rs. 300 crores have been provided
as lumpsum for D.A. in 1986-87 Budget.

2. The overall deficit at Rs. 3650 crores
is likely to go up by another Rs.1000
crores.

3. On the basis of past i erfor-mances,
the subsidies in the Budget proposals at Rs.
4741 crores will also cross the limit.

4. Problem of widening trade deficit
likely to cross Rs. 9000 crores Mark.
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"More than 70 per cent of the units of
jute laminathing industry being located in
West Bengal, we depend for our raw
material on jute milis and this raw material
of jute clothes used by us for making
laminated bags for packing fertiliser
consists of more than 10 per cent of the
total jute production of goods in the
country. Another 35 per cent of the total
jute production go in for making jute bags
used for packing cement. Due to the
fertiliser units (and also cement) increasing
use of synthetic HDPE/PP Bags, our
industry is undergoing a terrible demand
recession crisis. But if this trend is allowed
to continue about 45 per cent of total
produce of our indigenous jute will lose
market, thus making a massive labour force
totally unemDloved."

MEFEFEEEE N
i a7y

EPYCELE

g i g fﬁlﬁ"i

LEPE LS TN

3294 g i

31

Rl
£
|
%

[6 MAY 1986]

Bill, 1986 246
iteH FTT F Y qEE 4 TeET
Taz Al &7 ft W92 0 grEE,  F@T
#T e & P o 9 @@
FET 9T FOEC A ITCEATA AT
g g e g e oag 39 um  Fe
TAT &A@ UEA HEAWHAT 98 ar
A 4 THFNFL FL A | GATT
HE A @ T F & fau, g
T HTZET H1 AT FE & (90 A’
AT 9Z WA #1 W FW @ [ev
#H T 9E § A gadw P g7
™ grEag faa 7 58 gwEwe @
AA T § Wiad AR ® @iw TAr
g Tomw oz wias &1 wr g 6w,
AAT W T F Gh FC TG FH1T AWET
FaE T A AF AT TEAT THT G HD |
waiaar, arer 41 fagre @ & gwea
FET AT | TR AT AT E@TEA
% 4% Tar wwar g fm §vae

FT gaw 72t Powr w1 & | 99 M-
i mom ax P o qar e fs o
1981-82, 1982-83, 1983-84,
1984-85, 1985-86 ¥ad @wi~ ®

£ 1 s us ghwafdet A7
g ®1 @ & Pwewm  arer
FaElw W@ ag q. A #. F A=
g 1 F=iw aoE ] e &, fwed
ﬁﬁmnafmmfmf# =%

gty S99 g1 Wgiaermql & F
giar ? ¥ SR sEar £
& #i7 7 PaEre & w=y o v &9
T T FHETAT & TOHE @79 & [o
FA1T WIS FIT #EW I OW

e ?



247 The Finance

(e =5 ofe Faw)

wuf & 73 & 9T afwew fage @
a1 feme’ @ wrar 7 owa
3P.M HF FUT F1 FERT 1 7T

z
3
1z,
i
3
3
A

.g ';’
.
»
- #

3

|
5
i

5
,
3
S
4,

3
;
:

g%ga i
141
137
L
137

4
3
5
i
!
4

g 3

3
Ja7
i3

o

4

Ty

E

%ﬁ
1

g
%g%
119
9497

137

;
3
) %
1
)

33
!
-
W,
éa
=

3

3

|
143
%
|

+

.
94313
gﬂaga
74411

[ RATYA SABHA ]

Bill, 1986 248

qTH HE H A@L AT A |
agr  Patw-smdeqm  @ualt  9ifgg
I UG FL&ENL T a[edl &8 FLEaq
g o g e g Pe s emEw
FC afe 7 ff FC T TR G OE A
fo Fagre = wer  woft sfy fage
woawee fage &1 awr T2t wwar o
qg T GLHIT TG & T HT Fraeaa
O Lt G i ) A L
guer o7 &waT Peafer o gn
&1 W @ fau, fage &7 awm &
&< g, I9 §%° & fAv aow gy 07
FWET TEAYT @

WERAT, AFCT FT T FGW AET
TR | UEE WY FRT AW gE | 3
oz &1 qfd & g a7 emaw faw
AT wWAT & WA TAT B A TAar
A ORW AW W L, T A9 ¥ IEaT
wwy g aEt 7 PaAs T wmEW
g=i7, fams @@ wiat & gy 9 F:w
faem 7 =rew P o7 @ aoeey g,
Pt oz afow F 7S T TR
ag St 721 & 1 gfew avar g st d
aE wmon Aga z Pr @aw swEm-
fam 7 wrerfas #aw oo & = o7 71
gt T g wE FtT T amE st

are #F quf & ;S 1 W@ qET
ETE FT G E | WA |

[evevmas (st waly =W W)
dreri gl

st Wt vu g (Faem) @ are
ITANTLE WEET AT, W FEA T I
wwat 7 % aww ok wtwr Paar Pae-
faias & omey F 2 F27 @1 | ¥
facr favas = s war
fed a7 oaw W T
TEET TIT &F 92T 0T @
T gAY GET W @

.

|
J144 5

59°

a

qu g

i

3
;1
1114

:
|
i
3
4,
A
4



250

Bill, 1986

[6 MAY 1986 J

The Finance

249

FEEEEER mmmemwﬁwmfw- BEE wﬁwwmwwmmnﬁm. mﬁm-wW

mmm:m : mmmmm wmmmwﬁwmmmmmw
o % - = E qq ¥ .Hﬂﬁ ._ﬁ.._s.. EFEEEE Y

B i

msmmmmmmmmmmmm#ﬁ-wmmm ﬂmmwwmwmmwmmmwmmmww Mﬁuw
-F s —

R mwtmm memmmwm ekl FErerEcE
f?w.m# % mw#mm#ﬁMWﬁﬁm Qvﬁm#m.r\.m ,*.m.__wmm,m\m.__wwwmﬂq EF®E
B EE R B Eu Rl P F by & SEEL R TER LB,
1l mmwmwwmwmhwwmmm- i mm

£ o g & E E 2

_mﬂw m o 15 : . ﬁﬁﬁfmwmmﬁﬁm.ﬁwﬁﬂgwmw 1%
BEERErpREE m 5113 Wmmnn BRI TR
hw 3 ﬂm ﬁm wﬁw Lmﬂmm‘mmﬂmm WWmmmmm_mm vqmﬁ %o
1L wmmemm cEpirerid SETRb Y PR RRLS



251 The Finance

Left w'amy afe Faen
o, &9 TwF & Ay P
AT o O gFY W AT S |
wwE Pamm Wl off & Pawr dife &
HERHUE a9 &1 @taw w2 |
faer @37 & 9@ 920 FugEw 7
AT B, AG GHW FHT WA 9T T
ST O 1 B AT W TA A3 F
freger FlT FAW 33 S 9T &9 37
TH 9T T | & T PE gRriiEr
sHafad EFC I BN T II0 | UE
TwE &t Pae df Sy & A
S P IOTET U WO UE
#1 Weh AW B YA FT fuwE @
ST 97 I AT 9T HaE |

T A1 & F@rar T g T80 7
FAT g a7 219 w1 @
% OEY YAE BT FH | a8 ;T Ao
=T gratew ehite &1ty qoEdw
TRV R &, @t ft FUs v Ay o
W E 1 T aatwwar 3
wifgn | weEt § qFf St A
faar ur P ss =

ol

&
%

:

33

i3
- itﬁf;} M
242,741
18249431

73
§;§%

13
|
|
E
4,3
%.

Afr a7 AT & §g a0 F AT =W
TE1 & THT a9 ¥ TA Al &t aic o
7 w79 | e fE gerT @ aw
& aomn = g wod Fy uEgsly T
vz 731 g gz Pasr #ife & Pau s==1
a1/ 72T & 1 oan Pw o oaiwet | war
weAT & 3 I, 1985 @ 24 IHA,
1086 3 919 vATSY T 49 & wHE T
32.3 T evfamr gan g 1 =
mr & HEEE 24 9w = wufifanE g
7 mwfar gz T sa@s @ 2 T
femy oY St & Tw % PamTe AEET
Tifam

a7t am P gz sre Pamr o 7

[RATYA SABHA ]

Bill, 1986 252

air faw or &t oy w@T WL &9 &
STAEEET g 9% § I LE GFET F
W #1955 FT 1985 & daH-
T T A T 4.6 F At
Z) 9% FWISE CIAT WH § | AL 9=-
sq &fvew & Faw 11.8 9 #1390 -
T g% g § &l 9., qeaE &

"According to a sxuay Dy me ue-
partment of Company Affairs, the growth
rate was, however, not uniform during 30
years 'but have cancelled after 1965. For
instance, as against the annual growth rate
(in terms of number of companies) of 4.6
per cent during 1965—75 the years 1975—
80 saw 5.5 per cent.

Similarly, going by the FUC criterion,
from 10.4 per cent annual growth rate in
1965-75, it went up to 12 per cent in 1975-
80 and and 15.3 per cent during 1980-85,
suggesting that between the two, FUC's
growth rate was faster than the number of
companies.

The study further shows that PUC of a
company during the last 25 years has gone
up from Rs. 6.02 lakhs in 1960 to Rs. 2.8
lakhs in 1985. This was primarily due, as
the study says, to the increase in the
average PUC of Government companies
from Rs. 3.66 crores in 960 to Rs. 21.93
crores in 1985.

Taking into account the fall in the va'lue
of rupee, the average PUC of non-
Government company in real terms in 1985
was considerably dower than in  1960.

In the six fold pric. inflation factor
brought out by the national in, come data
was taken into account, 'the average PUC
of non-Government companies was only
the fifth of the 1960 level in real irrms..'
Even the average PUC of a Gk»vero>
mervt company in 1985 in real terms was
not highe, than in 1960.'

In regard to the sectoral growth the
'processing etc., froup emerged as the
largest conglomerate accounting for 20 per
cent of the corporate sector in numerical terms
and
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49.4 per cent in terms of this position was
held by commerce group.

PUC of commerce group rose by 6.8 per
cent per annum during the last 30 years,
'lowest among all the 10 groups'. The PUC
of agro-based industries increased by 7.1
per cent per annum the second lowest—as
compared to the average growth rate of
11.8 per cent of the corporate sector's
PUC."
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SHRI DINKARRAO GOVINDRAO
PATIL (Maharashtra): Mr. Vice-Chairman,
Sir, 1 rise to support this Financ, Bill. A
number of amendments to many sections are
to be passed regarding the income-tax on
immovable property, business and industry.
Here, Sir I must congratulate the Finance
Minister for the bold steps he has taken to
bring down the economic disparity by giving
a number Of concessions for the benefit of the
poor people. A detailed discussion has taken
place and , number of hon.



255 lhe Finance

[Shri Dinkarrao  Govindrao Patil]

Members who are economists participated in
the debate regarding thi3 Bill. Therefore, Sir,
I want to draw the attention of the hon.
Finance Minister only to one burning problem
of black, money in the context of the Finance
Bill. We have to mobilise resources for
financing our Seventh Five Year Plan. I thank
the hon. Finance Minister again for his efforts
to increase the resources by strict im-
plementation of direct and indirect tax laws
against the economic offenders; but even then
this is not enough and as such we have to
unearth black money more effectively.

I want to point out that this black money is
not created only by the people who cheat the
Government by not paying their taxes. It is
also created by those industrialists, traders and
businessmen who are now politicians and also
the bureaucrates. They accept money from
people for favours granted to them. It is also
created by those who indulge in anti-social
and anti-national activities. According to a
very highly-placed official of the Reserve
Bank, the estimated value of biack money is
near about Rs. 60,000 crores and I think
during the last year we raided and collected an
amount of Rs. 1000 crores. But I humbly urge
the hon. Finance Minister to increase its speed
because this monster of black money has been
eating the major part of our budget every year
and unless we kill this monster, we will not be
able to remove the socioeconomic disparity.

Therefore, the historical necessity today is
to revive the spirit of 1942 in 1986. In 1942.
our national leaders under the Leadership of
Mahatna Gandhi indentified India's enemy
number one as the foreign regime and gave a
call to the people to unitedly work for its
outster. Every patriotic Indian inspired by this
call worked for the removal of foreign regime
and within five years. India become inde-
pendent nalion.

The dream came true. Today in 1986,
time has come to indentify
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enemy number one. According to me, the
enemy is the black money-based political
culture which is leading India along the path
of disaster in every sphere, political,
economic, social, cultural and spiritual also.
Time has come to destroy this enemy. This is
today the historical necessity Therefore, what
we are doing today is that w, collect money
from the people and we prepare the budget on
the basis of this collection and then we
distribute the collected funds to various
departments. But the question stands before us
as to how much we owe to the people who are
at the bottom. According to some economists
40 per cent of the national economy is in
black money which is mn the hands of
smugglers who are now turned as bui'iders;
the black money is in the hands of millions of
manufacturers of illicit liquor in a'd towns and
cities and in all villages; and black money is
in the hands of lakhs of owners of illegal
gambling and matka dens; it is in the hands of
thousands of street gangs, dadas, sugar kings,
dycoits and other criminals like bank-looterg
snd extremists of all hue and colour. They loot
people's hard-earned money. It is in the hands
of even the writers and philosophers of
pornographic literature a'iso.

They, in fact, create thousands and
thousands of crores of rupees worth black
money every day. Our Government has
declared black money as crime money. These
monsters of black money try to destablise our
democracy when legal action is taken against
them. Sir, the sixty per cent of the money
which we col'ect from the common people
cannot bridge the economic disparities among
the people. The economic consequence that
the conversion of thousands of crores of
rupees worth white money into black money
has drastically reduced the quantum of white
money which can be used for increasing
production and providing more employment
opportunities. The social consequences are:
black money has destroyed our national
character. Black money has punished
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hard work, efficiency and aonesty Black meney
has put premium on dishonesty and double
standards. Black money has ignored truth and
the principles of using good means to achieve
good ends. Black money has destroyed our
business ethics as well as our work ethics. We
find even our temples, gurudwaras and other
ha*y places have been sheltering criminals and
they have been providing sale deposits tor black
money holders. It has replaced all gods ana
goddesses which are symbols of various virtues.
What is the effect of blsck money on our
nation? What is the effect of this monster on the
life of the nation? I come from. Maharastrs and
1 have seen how illiterate, young .poor men
living in the slums -f Bombay are "ow working
as carriers of smuggled goods and illicit liquor.
Thousands of young men, unemployed young
men in every city of India are now joining the
ranks of the gangs of criminals due to lack of
employment opportunities. Having tasted easy
money, these young men have become unfit to
do anything else. Under these circumstances. I
would appeal to the Finance Minister to
recognise this bard re;tlit>. I hope our Finance
Minister has the necessary courage to wage a
war against this menace of black money and
tnat he will come out sucessful before the
country is taken over by the monster of black
money. | hope, the Finance Minister will tackle
this menace and save Indis from total disaster.
With these suggestions T support the Finance
Bill.

SHRI KRISHNA KUMAR  BIRLA
(Rajasthan) : Mr. Vice-Chairman, Sir, I support
the Finance Bill. I know SiT, there is shortage
of time. I would endeavour to be as brief as pos-
sible. I am very happy to note that the Finance
Minister has responded, in a number of ways, to
the various suggestions which have been put to
him. Thus, as far as inter-corporate dividend is
concerned, he has given concession. The house
to house survey, as far as residential premises
are
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concerned, nas, been dropped. Certain
concessions have been announced in excise
duties. This iga great compliment to
the Finance Minister [ who has kept an
Open mind. Sir, atJ the time when the
Finance Minister bad presented the Budget,
he moritiorf-ed that collection of indirect
taxes had increased compared to the
previous v by 22 per eenf and that of per-
sonal income-tax by as much as 36
per cent. I would like to pose the
aestion to the Finance Minister tha* in view
of such happy experience, whv aid he not
give some concessions as far as corporate
tax and personal in-ne-tax are concerned,
this year?

I am: not making a suggestion that
something should be done now be-I realise
that it is too late to do so but 1 Wou”d
certainly suggest that next year when the
Bridget ig presented this fact may be kept
in mind.

Regarding the economy of the country,
the private sector is passing through a peroid
of great resource constraint. In the current
Five year Plan an outlay of Rs. 65,000
crores has been provided for the private
sector and the general opinion of the experts
is that there is going to be shortage of Rs.
15,000 to 18000 crores as far as private
sector is concerned in order to fulfil their re-
quirement for the current Plan. What is the
result? The position is that during the pre-
budget era it was possible for a new
company to as self-dependent as far as
possible and to take as little assistance as
possible from the financial institutions, but
today unfortunately the slock markets are
very much depressed and so a new company
even with good management will find it very
difficult to sell its shares or, bonds, which
means that they will have to depend more
and more on the financial institutions. This
is one point which I wanted to make. The
question is, what are the suggestions and
what are the remedies?. Some remedies have
been pointed out by many of the speakers in
the past. I would only like to reiterate that
the Dbonds of the private sector
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[Shri Krishna Kumar Birla] companies
should be made free from weaxth tax just as are
the bonds in respect of public sector
companies. That apart, I would like to mention
regarding investment allowance a'so Investment
allowance has been replaced by the funding
scheme. 1 ' have no doubt that this is a good
scheme, but my suggestion will be: why not
give an option to the assessee either to choose
the fun scheme or to opt for investment
allowance. I am making all these suggestions so
that the dependsnee of the corporate sector on
the nnancial institutions is reduced as much as
possible.

Another important point is about the
recession through which many of the
industries are passing. This is leading to
curtailment of production which in turn leads
to unemployment. For example, take the case
of textile industry, paper, trucks, consumer
durables, cement etc. they are passing
through a period of great recession.

AN HON MEMBER: Cement also?

SHRI KRISHNA KUMAR BIRLA : Yes,
cement also. And many of the units are
facing closure. The question is, what is
the solution?  We have to examine the

point from two angles. One is the long-
term and the other is the short-term
angles. As fa, as long-term angles is

concerned, we must strive for more exports.
That wi'i be good for our foreign exchange,
that will be good for our employment,
and so will b, good  for the country. The

question is, how it is to be achieved.
What is the situation today? The
situation is  that most of our raw materials
is costlier than other parts of the world.
Take the case of steel. Its price in our
country is double than the price

prevailing in other parts of the world. Power
rates are three to four times high  as
compared to power rates in other parts
of th. wjrld and our interest rates are 30 per
cent to 100 per cent higher compared to
the rates
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prevailing in other parts of the world.

Our labour is no doubt cheap but then our
productivity is so low that the advantage of
having cheap labour is, unfortunately,
nullified. These items account for 80 per
cent of the cost. We are thus being
outpriced. Though we may not admit openly
the fact is that today rupee i* over-valued to
the extent of 50 per cent. I know that we
cannot devalue the rupee. I know that
politically this is not possible, but I have a
suggestion as far as a solution in the short
term is concerned. Firstly, there should be
more credit for the trucks and consumerable
durable*. Some time back a question was
raised that the experience of the banks is that
they grant credit to the customers in respect
of trucks or consumerable durables *'d they
do not realise it. My suggestion will be this:
grant it against t!i* sales made by the
manufacturer to lh« consumer. That means
you do not grant credit to the consumer. Let
the manufacturer grant this credit to the
consumer and you grant this credit to the
manufacturer. That way the bank's money
will be safe. As far as the bank is concerned,
the borrower will be not the consumer but
the manufacturer, but ae facto that credit is
passed On to the consumer. In other words,
it means granting credit against book
debts.

Another point is about the cost of money
which as I have mentioned has a very
important role. It is 15 to 17 per cent in the
cost of production. Deposit rates are
approximately 8 per cent an<l lending rates
are 17 1/2 per cent. So there is a high
spread-over of 9 1/2 per cent, which is
unheared of anywhere in the world.

Then I would like to mention about
activising building activity. I am meo-toning
it for the ason that it will immediately
enrich the quality of living of people and
secondly, it will generate demand for all
types of industries. It will generate demand
fo, cement, steel, pipe fittings, fixtures, fo,
consumerable durables etc. In case a
demand is generate* for these important
industries, it will
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a chain reaction and it will help
greatly in-fighting recession.

A far as bui'ding activity is concerned,
what exactly are the statistics? At the
beginning of the Seventh Plan, the shortage of
houses was 27 million. In the Seventh Plan, ,
provision has been made fo, 16 million
houses, making a total of 43 million houses. I
would say, you give every po=sib!. facility,
every possible encouragement as far as this
activity is concerned and give credit lavishly
as far as this particular sector i.s concerned.
This will immediately be a check for
recession. In fact whenever the world
economies find that a recession has taken
place, they imme-diataely resort to increasing
building activity = which immediately
counteracts recession.

I made a mention regarding exports. I know
that w, are outpriced, the rupee is overvalued
and as a re™lt all our exports are outpriced. In
the meanttino what we can do is to grant
incentives for more reports. That will be good
in ihj long range. As far as long range solution
is concerned, I have no doubt that our aim
should be to lead the country towards 8 low
co>t economy. That wil /generate more
exports. That wilZ lead to higher
consumption. And higher consumption means
better standard cf living. There are many
steps, I need not elaborate them—e.g.
economics of scale, more productivity .tc. But
side by side I would like to emphasise one
point—that as taT as some of the basic
constituents like power, transport, oil, steel
etc. are concerned, the aim should be to keep
their prices as low as possible.

These are , few suggestions <which I
thought I should make and I hope that these
will receive kind notice of the hon. Finance
Minister. Thank you.
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MR. DEPUTY CHAIRMAN: Mr.
Arunachalam. You have only fou, mi-
mate™.

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu). Sir, I
would lik* to say a few words on the
Financ, Bill for the year 1986-87. To
develop industry and to implement the
po.icy of wiping every tear from every eye
and to improve the employment op-portuni
ies to more than a thousand Financ.
Minister. u, doubt, has taken, serious
measures and effective steps. His object is
purposeful and his attempt is honc-A. So I
welcome this Finance Bill wholeheartedly.

We are in the first year of the Seventh Fiv,
Year Plan, The total outlay under the
public sector in the Seventh Rye Yea,
P'an is, Rs. 1,80,000 crores. Out of this
huge amount, a sum of Rs. 'JO.000 crores,
is distributed to The 5:1 am
pleased to state that our ' Government
has  been provided -.villiRs. 5,750
crores  for  the Seventh Five Year
Plan. I  thank our Prime Minister and
th, Finance Min'ster  for thi-, good' ge
ture. Bui, Sir. I am to state that in
the rest of the amount, which i
absolutely under the control of the Centre,
for the development of the public sector,
ou, share is very poor and much
disappointing. I understand that a
provision his been made to the extern ,tef
nearly Rs. 3,000 crores out of R-90,000
crores, which is under the discretionary
power of the Centre, for cxpan-+ion of
Industrie, and “citing up of vv. Industrie's.
Considering the needs of the State, the
Centre should haw made <>ro-
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vision to the extent of Rs 9,000 crores to Tamil
f*adu. But you have = made provision for
only Rs. 3,000 crores. Itis a great injustice
committed against our State. 1 am to remind
that und«r  the Sixth Five Year Plan also,
the total allotment to qur State was very
meagre. From 1977 to 1986, that is, nearly  in
nine years, the Centre has invested jnly Rs.
1,600 crore i, our State. If Centre has not
invested the required amount; under public
sector in our State or the I necessary amount
for the expansion of the existin.r industries. I

am to state that! the  number of people
who live below the poverty-line in Tamil
Naduis much above the national Ilevel,

and also the per capita income in Tamil Nadu is
below the national level. For the year 1984-
85, the national per capita income is  Rs.
23441 whereas the  per capit, income in
Tamil Nadu is only R«. 2,070. This is due
to the discriminatory policy of the Centre. It is
paia-' ful to State ihnt our growtfe rate at
the national level during the Sixth Five
Year Plan is 5.1 per cent Whereas the overall
growth rate in Tamil Nadu if 2.5 per cent.
The Centre failed not onlv t; invest the necessary
amounts in Tamil i Nadu but also to
cooperate  with the State Government for its
industrial development. Owl of 819 ca'-e-,
recommended by our Government t° the
Government of India during the period 197- to
1986.1 letters of intent were issued only to 468
| app'icants: 255 applicants hate been totally
rejected, and th, rest are pending with the
Centre for years together. | The policy of

no-indusUy-disiiict 3jhe-I me has been
totally oppo ed by Tamil | Nada
Maharashtra and some ,,ther States. It is the
nieatest injury to the m-! dustr.il
development of (lie country. Ofi  course,
the Government ha-, given a categories'
assurance on the floor of the Hou-c that (hat

policy will be recpnsl-i dered. Despite this
assurance, so far the j  Government has noi
come forward tr>1 give up that po'ky
ant) introduce a new policy so as to help
all the State-to avail themselves (f the
capital s8fc sidy to ihi extent of 25 per
cent.

Tlu're i- ?rea> scope i,
starting mor.-  sugar mills

Tamil Sfcgu for
which
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would be immensely helpful sot only to
the national exchequer but also to lh»
farmers who would be benefited by this
industry. It is one of the profit-orien
ted agro-indus'rick. Tb, Government of
Tamil Nadu proposed to **" 30 new
sugar industries. But the Centre haj not
approved it. Similarly, Tamil Nadu Ce
ment Corporaton proposed to start a
new industry at Palayam at a cost of
Rs. 48 erores creating employment op
portunities to more than a thousand
people directly and several thousand
people indirectly. But the Centre has
has not given the sanction to that ce
ment industry also. (Time-bell rings).
Before 1 conclude, since you are not
giving aig time. I would like to say there
Is also « change of policy in giving re
bate «o the handloom weavers' gocteiy.
Earlier 20 percent rebate was given tor
60 'er,'? m 'o' V>--—- and the subsidy was
sba:<rf b\ ;!-: S3' Cantre or.
an equal 30:50 ratio. Normally haurf-
'ooms are sold during their rebate pe
riod. Stocks ar. cleared or?j> because of
me rebate syste*n. Unfortunately the
Government of India hi< nOW reduced
the rebate to 45 uav-. fo. the year 1985-86
«nj the most a'armin? information Is
that there is a furih. ion from 45
to 30 days for the year |91 6 87. Vdded to it,
while earlier the burden of rebate wa* shared
equally between #he States and the Centre,
now the Cajjire U ilvf-tng the burden to the
State and the Centre i prepared to beat only
21 pet cent of the amount. If the Government
insists on thig nol'cy, it will affect the weavers
and the handloom industry itself. Therefore,
immediate restoration of the original rebate is
very necessary. T may remind the House that
there is already a demand that the igbate
should be given for 90 jays. Instead of con-
sidering the enhancement the Government has
reduced it. Nearlx- 50 chairmen under the
chairmanship of Sr* Nasimuthu. various
cooperative agencies. nave come here :0
represent the matter to the Prime Minister a«d
the Finance Minister. | am thankful to tbe
Finance M'Tifeter that he bas agreed to meet
them toniono»\ I believe thete will be a
restoration of t'-e rebate »> it originally
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stood. I am sure the Finance Minister
will definitely consider it.
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MR. DEPUTY CHAIRMAN; Now,
Mr. Chimanbhai Mehta,

SHRI CHIMANBHAI MEHTA; Mr.
Deputy Chairman, Sir, two months hav«
passed by and this reminds me of a couplet
that was addressed to the Finance Minister
when he was presenting the Bud- get in the
Lok Sabha.

That is how a request was made to the
Finance Minister and throughout the country
we have seen that there is a widespread
welcome for th, Budget. But there i also a
criticism from the side of the Opposition and
that is nothing new. They have made the
criticism that thi; Budget is helping a
particular class, the capitalist class, and the
criticisms which they have levelled have not
been proved.

I would like to tell my friends, my leftist
friends, that during the last one or two years,
something has happened also and this they
should tak, note of. A couple of months back,
a delegation of the Congress (I) Party wy
invited as a fraternal delegation to the Cong-
ress of the Communist Party of the Soviet
Union. Is it because this party Is a bourgeoisie
party that they are inviting? Are they inviting
the other political parties the world over?
They must know that the Chinese Communist
Party is also interested in having fraternal
relations with the Congress (I) Party of India.
Why .re these parties doing like this?

[RAJYA SABHAJ
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Of course, they do not say that the Con-
gress Party is a Communist Party or, ac-
cording to them, we are not socialists. But
they consider that Congress (I) party i
pursuing progressive policies, it is a
progressive party. That has 10 be accepted by
everybody and, therefore, no criticism should
be levelled on the basis of outdated reference
frame. And [ am also inclined to accept some
of the fears if it is not done from that angle.

Whe, there is no proper play of subjective
forces and objective forces in the country,
there occur failures. The Government is
desiring several things, anun-ciating several
programmes, putting in croreg of rupees but
not getting the desired results. Of course, the
industry is growing, agriculture is developing,
trade is on increase; all these things are there.
But, commensurate with the efforts and
commensurate with the money that we have
put in, are we getting the results or not? There
is no question that this Government is
favouring the capitalists. It is a distorted view.
The eepitalists themselves think that they are
being raided without discrimination. Their cri-
ticism is ill-founded. But here you must go to
the crux of the problem.

A few day, back, just last week, I read a
very small news-item that in Britain they are

making some changes Inthe bureaucratic
style of functioning or the Governments
style of functioning. There the
Secretaries  ai, permanent people. No
they are introducing that each
Department and ~ A/finister would have a
few political functionaries, assisting the

Minister within the Department, s, that only
th, Minister does not operate drectly fhroueh
the  Secretaries. Join* tarie«. Deputy
Secretaries, etc. It h because we have been
feeling that out of the field workers Ministers
come or out of MLAs or MPs Min'ster

come. We have got experience i, the
field. Rut bureaucracy has a different kind
of experience. In the administration they go

by rules; they do not mix up with people.
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Therefore, when we try to put our difficulties
before them, they are noj able to understand.
They are not so near to the realities

Therefore, criticism is made that IDP
money is going waste, so many schemes are
floundering, because bureaucracy is not abl,
to realise at, the lower level or the middle
level or even at the higher level what the
Government wants to put in. Although this
subject does not relate only to the Finance
Ministry, but the Finance Ministry is the key
Ministry for the development and growth of
the country. Therefore, this bureaucratic
system or operation of the Government will
have to be taken into consideration why we
«© Not able to bring about the desired results,
although there is pro-tress, there is no doubt
about it.

Take the public sector. 1 have beeu
making reference to the public sector.
For the last several years the Ghairman
is not coming from the non-official .tide
He is a bureaucrat. The Managing
Director is also a bureaucrat. Now, from time
to time, and in seminars also some criticsm is
heard. The officials say that there is too much
interference from the Government side. May
be th, Joint Secretary or Deputy Secretary or
Under Secretary might be sending some
directives; the Minister might be knowing
about it or not. This kind of thing might be
happening. But I would request him to
consider this point: put a Chairman who is
non-official who actually becomes a
representative of the Government there. He
may be only a political worker, , social
worker, a Congress man or a non-Congress
man. But he should have a direct rapport with
the Minister. An IAS or any other technical
person as Chairman and Managing Director
both would not have rapport with the
Minister. There are so many difficulties which
are genuine. If they come up, Chairman i not
able to tackle them easily at Government
level, and he will have to route his difficulties
through the Deputy Secretary, then the Joint
Secretary and then the Secretary, and
then
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finally the Minister. And by that tim» the
public sector suffers a lot. Criticism on public
secto, has been made here. I am not here
criticising the public sector from the angle of
private sector, nor th« private sector should be
criticised in that manner from the angle of the
public sectors. We have a mixed economy.
And the private sector has not exhausted alt
its potentialities. All th, private secior people
are not dishonest. Some of them are definitely
dishonest. In the same way, all the public
sector management is not so bad. Some of
then are too bad. But how to connect it?

We have been discussing these issues since
long, and I want to make one suggestions. We
are making so many suggestions to the hon.
Finance Minister. While replying, same
.answers may be given. But some suggestions
are of that type that o, those suggestions, you
may have some consultation with us, with &
group of MPs. You may have a dialogue, a
discussion and find out whether we are correct
in suggestions these o, not and then come to
some conclusion. If our suggestions are going
to be processed by the bureaucracy, then I am
afraid that in the next annual Budget, the same
criticism which we are making today will have
to be offered again. Therefore, after this
discussion, some group discussion with those
MPs wh, are interested—many of them are
interested—may be held on how the public
sector functioning: could be improved. These
are the vital points which you have to
consider.

Sir, there i; another point. Now our gap of
trade deficit is increasing. Seven years back it
was Rs. 3.000 crores. Now, it is going to be
Rs. 8,000 crores.

AN HON. MEMBER: Rs. 9,400 crores.

SHRI CHIMANBHAI MEHTA; It mav

be correct. Now, the goods that we are trying
to send to the foreign countries are found
costlier and more expensive. We have
produced cotton in enough quantity. An”
there is a huge surplus. Wheat is in surplus.
Foodgrains are in surplus. And it i, the
agricultural sector that should be the main
sector to wipe our
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trade deficit because what we have is tar:
biggesj agricultural base in India, our co
untry being an agricultural country. Let
us consider this; Either we have a low-
cost economy in agriculture or we give
incentives and subsidies to ihose who ex
port agricultural goods. This is the real
way of increasing the agricultural output
and also trying to meeting the trade deficit,
Of course, how to manage it? The question
of paying more money to the agriculture,
from where the money has to come, how
the revenue will suffer, all these issues are

there. 1 understand it. But that has to
be discussed in detail. Sir, about cor
ruption. .. 11

MR. DEPUTY CHAIRMAN;
conclude now.

Please

SHRI CHIMANBHAI MEHTA. Sir, 1 am
concluding. About the public sector. I was
discussing. The Government mis! come to
some conclusion a4 to where the public sector is
failing. What are you going to do about
managers/ Political workers are punished, if
they fail, in the elections. Sometimes Chief
Ministers aic removed. The Prime Minister
may also to remove those Ministers who are a
failure. But these Managers are alw;\y -there.
Have you ji missed any Manager for
incompetency?

SHRI RAOOF VALIULLAH (Guijarat).
Tb., must be accountable.

SHRI CHIMANBHAI MEHTA; There is
very little accountability. And they ar, shifted
from on, Department to another. And they
continue to serv, as they like. So. this should be
considered. T know that there is very little
time. But [ have to say one important thing.

Sir. I want to speak about one more thins. Of
course, it does not relate directly to the Finance
Ministry. But the Finance Minister can provide
some incentives here also. Family planning is a
very important thiny and it is a thing which has
to do something with our economic
advancement but the Finance Ministry does not
deal directly with this problem. They also
should consider whether there is any
relationship Between the family planning and
finance and

[ RAJYA SABHA |
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>ee how Ibcy can give incentives tor evot-i
ving smaller family norms. Sir, some economic
incentives, (ome tax concessions can be
offered. 1 know that population problem; is
mainly with poor people, largely in the rural
areas, and not with smaller families residing i,
cities. Some way h»s to be lound out and this is
to be discussed in details. Bui 1 do not think
that I have got enough time to that here because
there is not enough time to elaborate things-Sir,
you have been very induigent and you have
given me more time, and I should not exhaust
your patience. So, I conclude. Thank you, Sir.

MR. DEPUTY CHAIRMAN; I would
have given you more time, but there is the
constraint of time. Now, Shri Rao Gopala
Rao. Only two minutes time is left for your
party. But this is your maiden speech.

SHRI PARVATHANENI  UPENDRA
'Andhra Pradesh) Just a minutj, Sir, the Janata
party has taken 33 minutes instead of 23, the
A.LLA.D.M.K. has taken 25 minutes, the Loi.
D.U party, instead of 10 has taken 21 minutes.
We are a very ; law-abiding party. But you
need not discriminate against us as the Centie
discriminates. We won't take long time.

\ SHRI R. MOHANARANGAM (Tamil
is Mr. Rao's maiden speech, nobody tin disturb.

MR. DEPUTY CHAIRMAN; Time left
is only two minutes. He knov. . how to co-
operate.

*RAO GOPALA RAO (AnJlna Pra-
desh): Mr. Deputy Chairman Sir.

I thank you for giving me an opportunity to
make my maiden speech in  thi, house. In

our country three things werej considered
to be the primary needs of every man til
yesterday. They are food, clothing and

shelter. But for tne  last two or three
years one more necessity has taken its place
along with the three basic I  needs and Swl k
water. Diinking wa'eij u very essentia)
for every human being. Man and women are
prepared to travel I  any distance to get this
drirrkinn wafer I but in Main. This
scarcily of water is

~English  translation of the origimt

Snitch delivered in TeltiSU.
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prevailing not only in one Siute but in many
States. So, far these four basic needs of man
are not fulfilled even today. Instead the
demand for them is increasing day by day and
it is turning critical. It is understood that the
Governmaet h not making any sincere efforts
to solve these problem*.

With thi.s state of affairs i sgarding the
primary needs of a common man our Prime
Minister claims to Cake us ii'.to the 21 t
century. He wants us to grow and increase
our scientific and irchnical strength. In fact, if
we consider v.hat iy going and what is
increasing in this country we will find a
tremendous Increase in the number of
beggars, labourers, gamblers, prostitutes,
iliminuls and other anti-social elements.
Instead of finding out the roote cause of all
these evils, they talk about luxuries and
grandeur only when the basic needs are
satisfied, we can think of luxuries. A starving
man will not enjoy a video or television as it
will nut fill his stomach.

Now, there is a need to follow the policy
of 'live and let live' ;;nd consider the problem
of the poor with conviction, understanding
and sympathy. Unless the Government is
sincere in its efforts these problems cannot
be solved. Rather, these problems will
become worse and take an ugly shape and
blemish the whole nation. I submit that the
Government should consider this problem of
providing minimum basic needs to the poor,
otherwise who are left neglected might threat
the unity and integrity of our country.

For the last three years, the Government of
Andhra Pradesh has been working hard for
the upliftment of the poor through its popula,
scheme of selling rice at Rs. 2 per kilo. But
the Government of India hr>,d braided this
scheme fcs one of popu-li-' tac'ies and made a
lot of propaganda cripVisin? (h-" -rhw- sw
""inter-productive to the nation saying that
the farmer wi'l have to lose in the end. When
'he Afldhra Pradesh Government requested
the centre to supply about 22 lakhs tonnes of
rice for distribution to the poor at Rs. 2 a kilo,
only ten lakh tonnes of rice was supplied.
But now, the centre is coming
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forward with a scheme of supplying rice at
reduced rates to the poor in the tribal areas
only. I do not know if they borrowed the idea
from Andhra Pradesh Government or there is
a real change in their conscience itself.
Whatever it is, the change is for the better.

The Telugu Dcsam Government, without
one month of its assuming Office had star-led
distributing this low priced rice teal) the poor
whose annual income does not exceed Rs.
6,000|- but this Government which has been
ruling our country for four decades, is not
able to supply food-grains to the poor at a
lower rate irrespective of their region, caste,
creed and religion, r submit that it is very
unfortu-r,;:f and also warn this Government
that They cannot win the hears of the poor
people unless they supply foodgrains at a low
rate to all needy people.

Sir, since I belong to the film industry, f
would like to point out some of the key
issues concerning the people of this
industry.  Today, the film industry has
provided employment to about 10  lakh
people. This industry is an important one in
the sense that it has direct relationship with
the public. It provides entertainment,
knowledge and it also helps in national
integration . The Central Government is
earning more than  hundred  crores  of
rupees by way of taxes from this industry. I
consider this heavy dose of taxation as> a
very serious and in human aspects. The
people of this industry are not secure as
th"re is no guarantee of job in the industry.
Moreover, an artistor technical or a musician
gets recognition in this field aft'.*i a long
period of struggle and starvation. They wait
for many years to achieve a recognition in
society. These artistes may be in demand for
ten years or five years Or only two years. This
is an industry of glamour. So this glamour
is likely to fade away even within a
year. Hardlv-two or three artistes among
hundreds mav earn both money and fame.
As soon  as any poet or actor or Director or
Cameraman attains recognition and starts
earning, the Government enters the score  to
collect income tax But when a producer or
an actor becomes poor an! cannot afford
two square meals a day and is not able to
pay his house rent, the Govern-
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.[Rao Gopala Rao]

ment will not ofter any help. The
Government  has  not taken any t
interest in  the welfare  of the f

old, weak, handicapped and those who
depend completely on fine arts. Such peo pie
ar, completely neglected. Athough
producers always submit their grievances the
Government is not  sympathetic ~ towards
them.

Another important thing is that when a
producer is ready to rease a film, the
Censor Board stands in his way. 1 am sorry
to say that this is a very sad stats of affairs.
The movie which is ready to be released is
lyke a ripened fruit. If it is not consumed in
time it will rot and become useless. Once it
is spoilt, it becomes difficult to sell it.
Inspite of spending lakhs of rupees the
producer will be floating in debts by the
completion of the movie. When it is time to
be released, the Censor Board tries to take
advantage of the situation. Even if the movie
becomes useless like a rotten fruit and incur a
loss of hfchs of rupees, the Government Joes
not blither to take up any responsibility.

Often, tile number of the Censor Board does
not know the language- of the movie he has to
censor. It is a basic necessity that the censur
Board member should know the language of
the film he is witnessing but  the
Government which has been rulinjj for forty
years, is not able to implement this simple rule.
The Censor Board acts as a dictator and the
pioducer has to fac«i a critical situation as he
is not given a chance to explain his position.
So, I request yon to see that this problem is
solved.

You are at liberty to collect taxes from the
artistes, technicians and producers who are
earning in lakhs. You can even punish them
if they evade payment of taxes. But a
situation may arise and a person who'
contributed large sums towards national
income as taxes may not be able to earn a
single paise. I would suggest that in" limes
of difficulty the Government should come
forward and offer him ten per cent or twelve
]>er cent of the amount paid hy him as taxes
on humanitarian ground

distributing!
loans

The Finance Minister is
erores of nipees to the public as
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without a escond thought whether the amount
will be received back or not. I am hippy
about it. I request him to show smiliar
sympathy for the finn industry also and have
a soft corner toi it.

Lastly, while the unity and integrity of the
country is to be protected and given
importance, the Censor Board is not co-
operating. When a certificate is already
issued for a movie and when it is dubbed in
another language, even then they create some
problems and send it to the Revision
Committee. Will this type of discrimination
between one language and the other, one
State and the other nut have an adverse effect
on the unity and integrity of the country?

So, the Finance Minister should help our
Film industry, keeping in mind its
contribution towthes national income. I
request you to make a sincere effort to realize
and solve the problems of this industry. With
these words. I conclude. Thank you.

SHRIMATI MAIMOONA SULTAN
(Madhya Pradesh); Mr. Deputy Chairman,
Sir, thank you for giving me the opportunity
to participate in the discussion on the Finance
Bill. Sir, 1 am aware that [ am speaking at a
moment when practically every aspect and
impact of the Budget proposals have been
discussed at length both in this House and in
the other House. I shall, therefore, confine
myself to one or two selective points. But
before I proceed to do so, I shall refer to the
criticism made by the Opposition parties that
the taxation proposals are not based on the
concepts of equity, justice and eradication of
poverty which is not sustained by facts.

In fact, the major thrust of this budget
taxation is against eradication of poverty, to
raise the level of the standard of living of the
people, to provide succour to the people
belonging to weaker sections, the tribals and
the women, to remove illiteracy and so on,
and to provide relief in those areas where it is
needed most. Of course, it is not a populist
budget and, therefore, it does not have those
programmes which may appear to glitter
and



